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C : GUWAHAT I
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‘“1 b Original Application No : %77 /roo ‘:: ‘
. .o : ' Misc. Petition No. o /- " .
L Contempt Pctition NG. T /-
:’/f" Review Application No, / '«\\‘
. Ap‘o' fca nt(s): _ jdole_AKbter M reaim & orw (23) )
. u -n!. . ¢ T Rt
' & - - Vs, =
8 ' ’
Rosmn\iem:( s): AL AL S (Y no
AdVOCctC for ‘rhc, Applicant(s): by k., Qhkodume S5 Sovimaa U.(Cf!\/c«,ft(;;'ﬁ
Ad’voéqtc for the Respondent(s): , < p -
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.~ No ne i L o T _
Le_s“, of tne Registry i Date Order of the Tribunal \\
: { _
T ) -\
: ; ;.Of_«" 127 11.02 Heard Mr. RB.K. Sharma, learncd
Lo n i , o
o \,¢¢4%ﬂ”é1?ng,\\cd AL  Sre. counsel for the applicant and alse
P . : : ‘
This ‘“{‘; 3 50‘ 6((00@3' j | also Mr. A.Deb Roy, learned Sr. C.G.
C-?i‘\g, ! ‘,Qb’@"/"" ‘ S.C. for the respondents. “'\\
. e’ : f’ - - '
"‘(\;wd s &\ i The application is admitted.
S v
D,j ' %ﬂ/v' 47 \ Issue notice on the res,ondents to.
- o “ i - S v
o L | show cause as to why interim order
. “ ’ , : } :; as prayed for shall net be granted,
P T | ! returnable by four weckse Mr. A.Deb
‘ ‘.N‘. (i i E ROYQ learned SLe CaGaSaeCoa aCCEfptS
o, - . i .
j - ‘}notic:e cn behalf of the respcndentss.
;\31 / L)[M» . o é In the neantime, the Pepartmental
‘ | Competitive Bxamination tfor promction
z\re&w,o,wf,m@ X; o i; y o 1;
: © TES Group=B under 25% guota
;\A—VZ‘ P %fﬁﬂ'ﬂ\% < } ¢ p=B 4 '
' ,, § proposed to be held on 1.12.2002 may
é‘/\ %W"‘f Ae Jee | be held by the autnority cn the date
wm ALYE ﬂ_ io 3 fixed, but any promcticn made there
2, o ‘:lg ‘ 3 under shall be subject to the out-
i . i - » 3 - 0 e
! : i come of this zpplication. The applice
&5\\\\\0)_‘ t ant may alsc appezr in the examinatw
N | ¥ - _3 i ion without prejudice to their rights
' 0— 3"&?‘1“ 3231 | chaimed in the O.a. |
0‘%{| 529/4/&2,/ 3 List on 3.1.2003 fcr order.
. } ’
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a !
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l " <j Vice«Chairman
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No- ‘Bkow Mw%ﬁ\rwa o m%
30.1.2003 Present : The Hon'ble Mr., Justice D.N.
, Chowdhury, Vice~Chairman.
L
ovos. R e
I‘ On the prayer of Mr. A.Deb
Roy, learned Sr. C.G.5.C. for the respod
ndents further four weeks time is
allowed to the respondents for filing
written statement.

List again on 3.3.2003 for

. | written statement.
No wrten ghodeumt .'

v Meron Noyleed . - :

- Member Vice-Chairman
123-03. b o .

33 Yy, - Couy ool “—"ch MQ‘&&Q\K\,
T RO el

"3, 2.44‘
13.3.2003 Mr. B.C. Pathak, learned Addli, - —
C.G.5.C. for the respondents stated
Ny Wiltev, abetewce Wk that written statement is read‘iy for
Ywvs hoen fln(lp{ﬂ £iling and is to be filed %m wmuns
' a short time. In that view of tfle
| | statement, the matter may be listed
ﬁ’—j for hearing on 29.4.2003. The respond-
KXE YO0 ents may file written statement in the
' meantime.l \ .
Sle Sl il | S Vice-Chairman
U M@«»&th mb
| < 9 i+ D v S MO B Ao Ao
Yo~ o e seimread 9 6 /%vg,



o
- .

0.2.377/2002 S .

9.6.2003 Preaent The Hon'ble Mr.Justlce D.Ne
Chowdhury, Vice-Chairman

The Hon'kble Mr «R.K. Upadhyaya
Administrative Member.

Put up the matter on 16.6.2003 for
hearing in presence of Mr.B.C.Pathak, lear-
ned Addl C.G.5.C,

;%§%%§5§‘ C\JETQ%::ZjﬁifL///" [C/\,,___f\///f

W b hecn Aileed

. ... ... Member Vice-Chairman
: bb
;!
16,6.,2003 On the prayer of learned counsel
for the parties, the case is adjourned.
List again on 23.6.2003 for
hearing. _
C&igﬁ%‘yz;%b4?22—. [//”\\,///”dﬁ_w//
Member Vice-Chairmen
mb
b5 $9°4°9: {40 OrxENaxpraps R xBR XK X3 XYy XRAB X XFxaxKad
xxgourget xEorxkhexappiigarkxkhexeasexts
2%'@-'-”05 ) - - ¢ L.,
on D202
31xH¥2003 ORXENEX PRARE X
M -_—
f 31.7.2003 On the prayer of Miss U. Das,
learned counsel for the applicant the case
is adjourned, List again on 26,8,2003
for hearing. ,
\“""u
Member Vice-Chairman
mb

26.8.2003 Present 3 The Hon'ble Mr. Justice D.N,
Chowdhury, Vice-Chairman,

The Hon'ble Mr. K.V, Prahaladar—
Member (A). \

Heard in part. List again on
29,8,2003 for further hearing.

Member Vice=Chairman
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2¢.7.2003 " Heard learned counsel for the
parties, Hearinc concldded. Judgmeht
delivered in open Court, kept in separa-
te sheets, The aprlication is dismissad
in terms of the order. No order as to

costs. A
Y:A!;gajAhQéhWW L/\\_/////”’\KV
Member Vice~Chairman
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The spplicents  are haE?(

methodology appli by the FRespondents deborse the Rules in
clubbing  wup  of vacancies and thereafter to hold a single

pramination for the vacsnoiss occourred during the vears from

1994  to ZEE1. 68 per the OM deted 24,012.19848 i«

Department of Personnel % AR.  clesarly

methoedology reguired to be applisd in cases where the year-

E wime panel cowld net be held for number of years. However,

the Respondents without sadhering To rules
srinciples proposed to go for a short-cat in holain single
5 o -

Ewaminqt ion for filing up of vagangies occurred during  the

y@mrr from 1994 bo R8sl

Most of the spplicaeants came within the zone of

. : for such promotion in the vear 1994 itself and
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Leling into consideration the dimpugred sethodology made

applicable by the respondents, in case any JTO wha iz
e eligible for such promotion in the vear 1996, he is reguireg
o esubmit  separate  applicants for the years up  to

howsver,  for the said single examination. On the other and

¥

Hie  gualifying marks prescribed in bhe sald examination is

mirimum SEY%

The applicants  highlighted theinr Grisvans
relating  to fact that respondents have not highlighted the
number of vacancies arose in g particulsar years. fApard from

that grievances regarding net affording reasonable time Tor
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for prometion each year as contemplated and as such a3
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OF DECISION
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JAPPLICANT(S) .

° o ° . o

. ADVOCATE FOR THE

APPLICANT(S) .
. « . o« .RESPONDENT(S).
. « . » ADVOCATE FOR THE

RESPONDENT(S) .

HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN

ﬁONTBLE MR K.V.PRAHALADAN, ADMN. MEMBER
1

Wbether Reporters of local papers may be allowed to see
the judgment 2

jkdgment ?
il

T? be referred to the Reporter or not ?

| Wﬁether their Lordships wish to see the fair copy of the

Wpether the judgment is to be circulated to the other
Benches 7

Judgment delivered by Ho'ble Vice-Chairman
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CENTRAI, ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 377 of 2002.

Date of Order : This the 29th Day of August, 2003.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr K.V.Prahaladan, Administrative Member.

1. Md. Akhtar Hussain,JTO

-2, Rajiv Kumar Barman, SDE

3. Partha Sarathi Das, JTO

4, Biren Chandra Kumar, SDE

5. Arijit Roy Pradhani, JTO

6. Nabajyoti Kakati, SDE

7. Ram Charan Thakuria, JTO

8. Nirod Chandra Bhagawati, SDE
9. Swapnali Kalita, JTO

10. Geetanjali Kakoti, SDE

11. Lulu Nandi, SDE

12. Heina Kakoti, JTO

13. Shyamal Dutta, SDE

14. Arun Kumar Das, JTO

15. Mukutar Rahman, JTO

16. Pankaj Talukdar, JTO

17. Birendra Sarmah, JTO

18. Achyut Kumar Haloi, JTO
19. Bijoy Singha, SDE

20. Mridul Chandra Kalita, SDE
21. Dilip Kumar Sarmah, SDE
22. Mantu Baishya, JTO .
23. Aradhana Chakraborty, SDE ...Applicants

All the applicants are gresentl working
as JTOs/SDEs under the Chief General Manager,

Telecom, Assam Circle,Ulubari,Guwahati-7.

By Advocate Sri S.Sarma.
- Versus -

1. Union of India,
represented by the Secretary to the

Government of Indfia, Ministry of
Telecommunication, New Delhi.

2. The Chief General Manaéer,
Assam Telecom Circle, Ulubari,
Guwahati-=7.

3. The Bharat Sanchar Nigam Limited
(BSNL), represented by its Chairman &

Managing Director, New Delhi. .« sRespondents

By Advocate Sri B.C.Pathak,Addl.C.G.S.C.

O RDE R (ORAL)

CHOWDHURY J.(V.C)

The controversy pertains to holding of Departmental

Competitive Examination for promotion to TES Group-B under

X

25% quota. The ' respondents authority already held the

\V/»q/ departmental competitive examination for promotion to TES



Group-B under 25% quota for filling up the vacancies

during the years 1996-97, 1997-98 and 2000-2001. By the
impugned notification dated 8.11.2002 the respondents
authority made known its decision to hold departmental
competitive examination as per new recruitment rules. The
applicants are aggrieved by the action of the respondents
for holding a single departmental competitive examination.
According to the applicants the respondents ought to have
conducted separate examination for each year and ought to
have published year wise 1list as per the existing
vacancies instead of one year.

2. The respondents contested the claim of the
applicants by filing written statement. Mr S.Sarma,
learned counsel appearing for the applicant streg&gusly
assailed the action of the respondents for holding one
departmental competitive examination for promotion for
filling up the vacancies available during 1996-2001. Mr
S.Sarma, the learned counsel submitted that  the
authorities failed to discharge: its statutory duty and
instead bunchedfé;e'vacancies and sought to hold one
competitive examination for the years 1996-97 to
2000—2001. The learned counsel contended that in a DPC the
authority can assess the ACRs for a particular year but in
case of not holding such examination for the particular
year there is no chance tb assess the merit/personal skill
of an officer. The learned counsel submitted that an
applicant who was eligible for appointment in the year
1996 if he failed to obtain minimum mark of 50% in the
examination then he would lose his chance for promotion
for the year 1996 and also disqualified for all subsequent
years. The learned counsel in support of his contention of

referred to the following decisions of the Supreme Court :
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i) (1995) 4 Scc 246,
! ii) (1997) 9 scc 287 and

| 11i) (2002) 6 scc 127.

contention of Mr S.Sarma Mr

3. Opposing the
B.C.Pathak, learned Addl.C.G.S.C referred to the written

| statement. Mr Pathak submitted that the SDE Recruitment
Rules 1993 came into force on 23.7.96. Therefore vacancies

F thét fell vacant on or after the rules came into force are

to be filled up under the said rules. The competitive

’ in
kind intended to fill up

examination/question first of its

vacancies since 23.7.96. The vacancies have been

maintained year wise and the candidates have been asked to

prefer separate applications. for each vacancy Yyear

depending on eligibility as on 1st July of the respective

year, which was done to protect the interest of senior

their relative juniors who became eligible
The

officials over
for appearing in the examination at a later year.
n 1.12.2002 was a deferred examination

The

examination held o
which was initially scheduled to be held on 23.7.2001.

manner in which the examination was conducted in the Yyears

is uniformally applicable. The respondents in the written

statement stated that though it was desirable to conduct

the examination annually depending upon the availability

of vacancy, the same could not be strictly adhered to

owing to various reasons beyond the control of the

respondents. The last competitive examination under the

pre 1996 Recruitment Rules covering the vacancies upto

22.7.96 was held on 27th and 28th of November, 2000 and

V\L/AV/ the results of the same was also announced. The same could

not be held earlier due to pendency of court cases Thé

department could proceed to hold the examination under th
: e




new Recruitment Rules for the vacancies arising after
23.7.96 only after the last examination under earlier
rules had been completed in November 2000. The respondents
admittedly took steps for filling up the vacancies from
1996 to 2001 and to fill wup those vacancies the
respondents conducted one departmental competitiVe
examination. The authority could have also conducted year
wise examination but for the reasons mentioned above it
could not be held year wise. By holding one examination
chance of promotions are likely to be reduced but that
will not amount to change the condition of service 1!u:
that will affect the promotion prospect in breéchrgof
Article 16. Mr Sarma, learned counsel submitted that the
steps taken by the respondents in conducting one
examination caused variation to their prejudice in the
condition of service. We find it difficult to uphold the
contention of the applicant .Fn; State of Mysore VS.
G.B.Purohit, 1967 SLR 753, the Supreme Court observed that
though right to be considered for promoﬁion is a condition
of service mere chancesof promotion are not a condition.
In the above case district wise seniority was changed to
: . the respondents bécame
state wise seniority and as a result of ‘Whlc‘b.ﬁ very
junior. It was urged that -it affected the chance of
promotion which were protected by law. The condition was
negative by the Supreme Court and held that "it is said on
behalf of the respondents that as their vacancies of
promotion have been affected their condition of service
have been changed to their disadvantage." We see no force

in the argument because promotion chances are not

condition of service.' The same view was reiterated by the
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Supreme Court in Mohd Shujat Ali vs. Union of India (1973) 3

scc 76, (1989) 2 scC 541 and (1995) 1 SCC 23.

4. The decision rendered by the Supreme Court in Vinod
Kumar Sangal vs. Union of India, reported in (1995) 4 scC
246 was relating to bunching of DPC in a particular year.
The Supreme Court held that clubbing together of vacancies
for the years 1980 to 1985 and resorting'tb the process of
selection went against the office memorandum dated 24.12.80
because if separate selection had been made the appellant
would have had.better chances of being selected. But the
said office memorandum pertains to holding of the DPC. The

decision in Union of India vs. N.R.Banerjee (supra) is a

decision for holding of DPC so also the decision referred to

(2000) 6 SCC do not fit in this case.
For the reasons stated above, the application stands

dismissed. There shall, however, be no order as to costs.

-

| v Npeldo i
( K.V.PRAHALADAN ) ( D.N.CHOWDHURY )
VICE CHAIRMAN

ADMINISTRATIVE MEMBER
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THE CENTRAL ADMINISTRATIVE TRIBUNAL : :GUWAHATI RENCH

- GUWAHATI

L
2 _
\0\ \ Db, Nt:«..r}q_:)f of Zuss

_ O O/
BETWEEN

i Mdofkhtar Hussain, JTO

2. Rajiv Humar Barman,SDE
de Farthe Sarathi Das,JTO
4. Biren Chandra Humar,SDE
de Aridit Roy Pradheni, 370
6o NMabajyoti FKakati,SDE

7o Ram Charan Thakuria, JTO
G. Nirod Chandra Bhagawati ,8DE
Y. Bwapnali Kalita,JTO

g Geetanjali Kakoti,SDE
Flolulu Nandi,SDE

12 . Heine Fakoti, JTO
13.8hyamal Dutta,SDE
4.arun kumar Das,JTO
LioMubkutar Rahman, JTO
ooPankad Talukdar,JTO

7. Birendra Sarmah,JT0

18. Achyut Kumar Haleoi,JITO
19.Bijoy Bingha, SDE
Z.Mridul Chandra Falita,8DE
£1. Dilip Eumar Sarmah,8DE
Zd.Mantu Baishya,lTO
“3.Aradhana Chakraborty, SDE

All the applicants are presently working
as  JTO's/8DE's, under the The Chief

Gereral Manager, Assam Telecom
Circle, Wubari, Gauhati-7

renieme et e csstt ey

AND

1. The Union of India, represented by
the Secretary to the Government af
India, Department of Telecommunication,
Ministry of Communication, New Delhi. .

Ze  The Chief General Manager, Assam
Telecom Circle, 8.R. Bora Road, Ulubari,
Guwahati~7

e The Bharat  Sanchar Nigam Limited
(2ENML)Y,  represented by its Chairman &

Managing Director, New Delhi.

« 0 Reaspondents
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RETAILE OF APPLICATION

1. PARTICULARS aF THE ORDER  AGAINST WHICH THE

APPLICATION I8 MADE

The present application is directed against the

issuance of letter dated ﬁnllnﬁﬁﬁg_mgqpﬁgying the

et

decision to hold one single departmental competitive

U

examination for promotion to TES Group-B  under 25Y%
quota  on 1.12.28682 for the combined vacancies arising

in the years 19946~97, 199798, 20085-26¢1 ,

2. JURISDICTION OF THE TRIRUNAL

The fpplicants declare that the subject matter of
the application is within the Jurisdiction of this

Hon"bile Trikunal.

S LIMITATION

The Applicants further declare that the
application is filed within the limitation period
prescribed under Section o af  the Administrative

Tribunals Act, 1985,

4. EACTS OF THE CASE

4.1 That the fpplicants are citizens of India and as
such they are entitled 4o all the rights and
orivileges as guaranteed under the Constitution of

Imdia,

1.2 That the Applicants state that they were &1

Bt
i

initially appmiht@d A% Junigr Telecom Officers. The
Applicants have by way of this application raised a
common grievance and the reliefs as sought for are also
similar. The MApplicants Chaving 8 common  cause of

action, have preferred this application iointly and as




such  prays  for permission to  file this application
jointly under the provisions of Rule 4(3)(2) of the CAT
Procedure Rules, 1987. It may be stated here that the
applicants are Group-B officers and are vyet to be
shsoarbed into BENL, but by way of asbundant caution the

applicants have arraigned Bharat Sanchar Migam Ltd., as

a party respondent in this proceeding.

4.3 That the fApplicants have Dby way of this

application made & grievance against the arbitrary and

illegal action  on  the part of the Reapondent
authorities i proceeding to hold one single

departmental competitive examination for promotion to

~yes

TES  Group-B against 25% guots on 1,12, 2¢

Z2yfor the
combined vacancies arising during the vyvears 199697,
199798, 199099, 19992863 and 28882401 . The Applicants
had preferred separate applications for heing
considered against the vacancies available in each of
the years mentioned above., The Respondent authorities
in  lieuw of holding individusl selections for each of
the years have now by the impugned communication
decided to hold one single selection clubbing together
the vacancies arising during different vears., In  the
evernt any of the Applicanmt faile to pase in  the
examination , he would be deprived from promotion under
the said quots. On the other hand in the event separate
selections as contemplated were conducted for vacancies
arising in  different years, the Applicants stood a
better chance of gualifying for promotion to the next
higher grade, inassmuch as, they would have participated

i moare than one examination. In addition to the said



illegality, the time periocd given for preparation for
the said examination is very short in comparison to the
syllabus prescribed for the ssid examination. Thé
Applicants  have also not been granted with any study

leave to prepare for the said examineations. The said

illegalities have caused great prejudice to the
Aoplicants ard in  the event the selection B

contemplated vide the dmpugned commuﬁiaatimn cdated
B.l1.2¢8% is  allowed to proceed, Gt would cause
miscarriage of Justice. As such left with nao other
alternative the Applicants have by way of this
application come under the protective hands of Your

Lordships seeking redressal of their grievances.

4.4 That the Applicants state that the next promotionsl

avere available to  the Applicaents is  the Telecom

13

Engineering Service (TES) Group-Blherein after referred
to  &s  the said cadre). The TES Oroup~B Regrwitment
Fules 1996, specifies the manner and method for filing
wp T of  the posts in the said cadre . As per  the
proviwions of the said Rules the vacancies arising in
the said cadre is to be filled by promoaticn  in the

following manner.

A. TR % by promotion  on seniority-cum—fitness

hasis.

B, £5 % b promotion  through & departmental

competitive examination.

The minimum eligibility criteria as prescribed
under  the Raules for promotion to the said. cadre is

three yvears of regular service in the feeder cadre.



4.5 That the fApplicants state that inspite of clear
prescription under the said Rules as regards the manner
and  method for Filling up of the vacancies in TES
GBroup-B  service, the Respondent authmfiti@ﬁ failed to
take necessary steps in this direction  and the
vacancies remained unfilled a1l along. The Applicants
were qualified for being considered Tor such promotions

all along since the coming into force of the said Rules

te@ay ir the year 1996,

4.6 That the Applicants state that for filling uwup of
the VECENCL e under 259 quota, the Respondent
authorities have proceeded to frame syllabus  for  the
departmental m&mpetitiva &xaminaﬁion-and as per the
said sy llabus, the persons undertaking the saild
examinations are to appear in  two papers carrying
maximum  marks of 188 each. The subjects/topics as
regquired to be studied for the said two papers has been
prescribed  in the said syllabus. The contents of the
said syllsbus is vast and the persons desirous of
uwndertaking the said examiﬁatian is reqguired to prepare
[l multidigciﬁlimawy topics. It may be mentioned here
that Tor being considered for promotion a person  is
required to score atleast 58% marks in each of the said

PARpers.,

Copy of the said syllabus is annexed  as

4.7 That ﬁﬁe Applicants state that ﬁa%pmﬁd@nt

authorities invited applications from persons desirous



for being considered for promotion against the the
vacancies wnder  285% qguota arising during the years
1996-97, 199796  {to 293@-2881. The eligible persons
fulfiling the eligibility criteria were required to
file separate applications for being considered for the
vacancies arising in each of the said years, in other
words & persan desiring o have his case considered for
the vacancies arising in 19%946-97, 1997-98, 1998-99,
19992,  2EaE-2Edl was required to file B =eparste
applications.  The only factoar that was required to  bhe

taken note of was that the concerned PETSEON Was

eligible to be considered for the vacancies arising  in

& particular vear as per the prescription made under

the Rules.

4.8 That the Applicant state that they preferred
applications for being considered against the vacancies
falling under the 25% guotes and most of the Applicants
frave preferred more than orne application. Most of  the
Applicants are eligibla for being considered for
promation  to the TES Group-B service since the coming
into fwwcé of the said Rules and asccordingly they had
pf@ferred separate applications for being considered
against vacancie&r arising in each of the declared

YEBTS,

4.9 That although while inviting spplications from the
persons eligible for having their cases considered for
promotion  to  the TES Group~B service, it was stated
that such consideration wéﬁ for the vacancies available

for  the years 199461997, 199798 to 2089d-2d¢61,  the



sctual rmumber of vacancies available for each of the
said years were not specified. Further the vacancies
available for reserved category candidates was slsoc not
spelt  out. The ﬂpﬁlicants were under  the bonafide
impression  that, they having been directed +to file
separate applications  for being considered TfTor the
vacancies in  each of the said years, there would Dbe
separate selections/examinations for the vacancies of
each of the said years and separate select lists would
be drawn up for the vacancies available in each of  the
said vyears. With this view in mind the Applicants had
sitbmitted thwir‘reapactive applications. The respondent
authorities have slso admitted that the vacancies as
available for being filled up through a8 departmental
conpetitive examination to have infact arisen at

various points of time over the yvears.

4.1 That the Applicants state that contrary to  the
supectation of the Applicant and also  the procedurs
prescribed  for  the same, the Reapoﬁdent authorities
have proceeded to issuwe a letter dated 8.11.2682
communicating the decision to hold & aingle
departmental competitive examination for promotion to
TES Group-B under 28% guota on 112828682 for filling up
af the vacancies arising with effect from 19961997 to
LEEE-2081 . The Applicants are yet to be formally served
with & copy of the d#aid notification and/or e
individually informed sbout the contents of the same.
The contents of the said letter reveals that the
Reaspondent authorities in liew of holding separate

selections  for each of the respective vears have now
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amalgamated the vacancies available over the years and
such vacancies is being sought to be filled up  through

one selection only.

A copy of the letter dated 8.11.2882 is annexed

B MMIN e KL
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4,11 That the Applicants state that in  the meantime,
the Respondent authorities have proceeded to fill  up
the vacancies available under 78% guota in  the TES
Group~F  service by promotion on seniority cum  fitness
hasis. Bome of the Applicante have zlso the promoted to
the next higher cadre in pursuance to the said exercise
carried out ﬁy the Respondent authorities. The persons
promoted  wnder  the 73% quota have also now been
directed to appear in the selection to be held on

1.18.20682  for having their cases considered under the

25%  quota. It may be stated here that although the

promotions under  the 734 quota was made for  the
vacancies available over the years, no yvear wise panel
was  drawn up for each of the respective years and  the
promotions have been made only with prospective effect.
Now with the view to cover up the illegalities in
amalgamating the vacancies goourring over the vyears,
the officers who have been granted promobtion against
the vacancies uwnder 75% guota have been directed to
appear  in the said selection. In the event any of the
promotee fails to pass the competitive ewamination, he
wouwld be render junior to his erstwhile juniors and his
promotion to the said cadre would only have prospective
gffect. The Applicants Me.2,4,6,8,16, 11,13, 19,328,210 and

23 although have been promoted to the mnext higher cadre



()

q

againet the vacancies available under the 73% guota,
their such promotion is made only with prospective
effect and they have been directed to appear in  the
pxamination contemplated by the Annexure-3 letter dated

H.11.2682 in the event they want to get their such

promations to be effected with retrospective effect.

4,12 That the Applicants state that slthough vide
impugned letter dat@d B.11.2032 it hes been stated that
the examination slated to be held on 1.12.28882 is  for
the vacancies available with effect from Ai??ém??g it
Mes not been specified as to how the year wise panel
wowld  be prepared. The examinations as contemplated
vide the impugned letter dated 8.11.20837 hag the effect
of taking away from the Applicants their right for
having their cases considered for the vacancies arising
in each of the vears mentioned above,separately. If ANy
of the Applicant who was eligible for being considered
far pramobion against the vacancies aveilable in 19946
97 and in each of the successive years thereafter,
fails to get the minimum prescribed marks in  the
gxaminaticon  as contemplated vide the impugned letter
dated &.11.2082, the scope of promotion for all  the
saic yvears available to the fApplicants would be tabken

BUWEY «

4.1% That the Applicants state that in the event

different selections were held for the vacancies
arising in  esch of the above stated vyears the

Applicants had a better chance for promotion to the TES

Group-B  service against the vacancies under the 204
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quota. The holding of & single selection for all the

vacancies arising in different years has caused great

prejudice to the Applicants. The Respondent authorities
having directed the Applicants to file separate
applications for the vacancies arising in each of the
block years stated above, ought to have proceeded to

hold separate selections for each of the respective

4.14 That the Applicants state that the maﬁner &t
method in which the said selection is conteﬁplatedi has
taken away the scope and chance of the Applicants for
being promated  to the TEQ‘ Group—-R  service. The
vacancies having arisen at different pointe of time, it
was  incumbent upon the_ﬁ@ﬁpmnd@nt authorities to hold
separate selections for each of the vyears aﬁd the

Applicants  ought to have been given a fair chance for

Being promoted to the next higher cadre.

4.1% That the fApplicants shtate that in addition to the
maid illegalities, they have ot been given sufficient
time for preparation for the said examinations. Mere
perusal of the Annexure-l syllabus would go to show
that the course as required to be studied is vast and
extensive and for thorough preparation of the same &
person  requires  considerable  amount éf time. The
Applicants who are basically working in the field have
also  not been granted any study leave for preparation

for  the said examinations. As such in the event the

apnlicants are regquired  to  undertake the said
examination, in acddition te to thedr right for

consideration separately for vacancies arising in  each



af  the years mentioned above,being taken RWay f?dm
them, they would bhe forced to appear in  the said
examination without sdeguate preparation. The
Hespondent authorities who are model empplovers  ought
not have acted in a manner prejudicial to the interest
e the persons desirous for having their case
conzidered for promotion to the seid cadre against the
vacancies under 254 quota arising over the years. The
spplicants  are in complete dark as to the venue fixed
for the said examination inasmuch as they are yet to be

formally communicated with the decision for holding of

the sald examination.

4.16 That the Applicants state that the averments made
above wowtld  go to show  that  the selection as
contemplated vide the impugned letter dated 8.11.2087
s a mere eye wash and the same has been contemplated

withouwt any application of mind. It i

n

principle of service Jurisprudence that separate
selections is required to be held for vacancies grising
in different years. The bunching of the vacancies and
holding  one selection  for filling of the same has
resulted in enlargement of the field of choice and the
same has also resulted in  taking asway from the

L

Applicants their right for b

g

eing considered separately
agaiﬁﬁﬁ the vacancies arising in different years. Buch
action on the part of the Mespondent authorities has
caused grest prejudice to the Applicants and as  such
the whole process initiated towards filling up of the
vacancies under the 2BY% quots available for promotion

to TES  Group-B  service by way o f departmental

5 the settled
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competitive examination is lisble to be set zside.

4.17 That the Applicants submit that it is a fit case
wherein Your Lordships would be pleased to direct the
Respondent authorities to sapecify the vacancies
available in the different years mentioned above and
thereafter to hold separate selection for vacancies
arising in each of the years and thereby provide to the
Applicants a fair chance for being considered for

promotion to the said service.

4,18 That in view of the facts and circumstances stated
gbhove it ds 2 Tit case wherein Your Lordships would be
pleased to pass an interim direction as has been prayed
for. In the event of Your Lordships being pleased to
pass  an  interim order as has been prayed for,  the
balamce of convenience wowld be maintaimed in favour of
the Applicants inasmuch as no selection has been held
till date and the selection as contemplated vide the
impugned  letter dated #.11.2882 is in clear violation
of the settled principles of service Jjurisprudence in

this connection.

9. GROUNDS FOR _RELIEF WITH LEGAL PROVISIONG =

S.1 For that the action/inasction on the part of the
respondent  authorities in affording to the Applicants
only  one chance in lieu of the five chances that is
available to them for being considered for promotion to
the TES Group-B service has ceused great prejudice to
the Applicants and as such the impugned communication

and the selection as contemplated by it is lizble to be

k&
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set aside and guashed.

B For that the action on the part of the Respondent
authorities in clubbing together the vacancies
available over a period of time and proposing to fill
up  the same through one selection has resulted in  the
gnlargement of the field of choice and in  diminishing

the chances of the Applicants for being promoted to the

TES Group-B services.

%.3% For that the Respondent authorities having invited
separabe applications from eligible [ ETPEOns for

ing in each of the years beginning from

ttH

vacanciles. aris
199697 to  ZeEg-2el, it was  incumbent  upon the
suthorities to hold separste selections for e&ch of the
vears and deviation from the 5ahe is in clear violation
of  the settled principles of ﬁEPViCé Jjurisprudence
which contemplated holding of separate selection  and
drawing up of select list for the vacancies arising in

each of the respecltive years.

5.4 For that the holding of one single selection for
the vacancies occurring from 1996-%97 to 20820881 has
the effect of depriving the Applicants of & fair chance
for being promoted to the next higher cadre. Further
the same would also result in juniors being promoted
ahead of their erstwhile seniors inasmuch as 1f the
seniore  Tail in the examination contemplated vide the
impugned letter dated 8.11.2882 they would be out of

contention for such promotion.

o
R
:

.8 Far  that the holding of the said examination
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such  short notice has resulted in the Applicants not
having sufficient time for preparation for the same and
the Applicents having not been granted any study leave
for this purpose has resulted in the ppplicants  having
to take the said examinations without adéqdate

preparation.

.6 For  that in any view of the matter the entire
action of the respondents are liable to be set aside

and quashed.

The applicants crave leave of the Hon'tale
Tribunal to advance more grounds both factual sz well

as legsl at the time of hearing of the case.

&o. DETAILS OF REMEDIES EXHAUSTED

The Applicants declare that they have no other
alterpative and efficascious remedy except by way of

filing this application.

7. MATTERS  NOT PREVIOUSLY FILED OR PENDING REFORE ANY
OTHER GOURT =

The fApplicants further declare that no  other
application, writ petition or suit in respect af  the
subject matter of the instant application s  filed
hefore any other Court, Authority or any other Bench af
the Hom'ble Tribunal nor any such application, writ

petition or suit is pending before any of them.

. RELIEFS S0UBHT FOR s

3

tnder the facts and circumstances stated above,



Y

18 -

the Applicants pray that this application be admitted,
recmrdﬁ be called for and notice be issued to  the
Hespondents to show cause as to why the reliefs sought
for in this application should not be granted and wpon

hearing the parties and on peruszal of the records, be

pleased to grant the following reliefs

B.1 To set aside and guash the impugned letter dated
B.11.28682  (Annexure~2)  and also any other analogous
order/orders passed by the Respondent authorities in

his connection.
8.2 To set aside and quash the Departmental competitive
gxamination scheduled on 1.12. 2082, l

8.5 To direct the Respondent authorities to hold

£

§i

eparate selection/examinations for filling - of  the
reapective vacancies arising in each year after coming

g o

into force of the TES Group~R Recruitment Rules, 1994,

8.5 To direct the Respondent authorities to hold

separate examinations/selections for the VACANCies
arising in each of the above noted vears and to draw up
separate select lists for the same after giving the

Applicants  adequate opportunity for preparing for  the

Lot

ame .

i

He4 Cost of the application.

8.3 Any other relief/reliefs to which the Applicants

are entitled to.

G INTERIM ORDER _PRAYED FOR :




Pending disposal whi the application, the
Applicants pray  that Your Lordships would be pleased
to stsy the effect and operation of the impugrned letter
dated S,;luﬁﬂﬂﬁ (Annesxure-2)  along with any other
analogous qwderﬁ passed by the agthmritieﬁ i this
connection,with furiher direction to the authorities
not  to mrmceéd with the Examinatian scheduled on

1.12.2682,
1 “-?j o % 8 0 n 0B o op o
The application is filed through Advocate.

. PARTICULARS OF THE I.P.0O, @

i) I.P.Q. No. : 76 6062ub
i) Date . o6-u- O

iii) Payable at @ Guwahati.

120 LIST OF ENCLOSURES

As stated in the Index.



YERIFICAT I ON

s Ty Mde Akhatar Husssing sged about 33 vesrs,  son
of H. Ahmed, resident of Jalukbari, Gauhati, ~Assam,
Applicant No.l  in the accompanying applicatiom, do
hereby solemnly affirm and verify that the statements

macde in paragraphs D22 W14 W4 -WS, WH-H9, un- y\g

Wﬁﬁtj&jﬁL&;_ are true to my knowledges; those made in

paragraphs 42, Wb owud LW10. are true

ta my information derived from records and  the rests
are my humble submissions before the Hon 'ble Tribunal.
I have been duly authorised by the co-applicants ﬁo
swear  this verification on their behalf also and as

such competent to swear this affidavit.

And I osdgn this verification on this the %&m th

day of November, 20962,

+
«

M. Alddan Shogsa s

v
}

e
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/l%illllng up of 25% posts inTES Group '‘B'
- by deparlmental competitive
! examination. -
DoT No. 2-48/2000-STG-

Il dated 3.10.2000.
Addressed ta Al Heads

of Telecom C/rc/c s.
i am direcied to say that.as per TES

% GOVT. ORDERS

Group ‘B recrullment rules 1996 lhe 25%»
_vacancies in TES Group B
up
exammalron and the syllabus for.the same ‘
-is enclosed herewnlh lor crrcul
all concerned

SYLLABUS FOR TELECOMMUNICATlONo

Paper |
_ Paper

AL ANALO(‘UE swrrcmNc 10 Marks

(Canmdates are, supposed to answer. -
‘Questions lrom any ol the two secllons)

(r)sxs S

4oy ’ R

;f'_‘g - Fac:lmes avallable and crrcuxt delarls

'ﬂ%f umseleclors Group Selectors and

v_qllnal seleclors ‘Periodic metering.

fr-Gradmc lrunkmg schemes adopted.
larms SATE.: routlners ‘and traffic.

recorders Operauon and marnlenance

'OR

(i) Cemmon Control system (Crossbar)
Preselection, group selection and line
selecticn.: MFC Signalling. Brief
description - Local/S SXS/IMF Registers,
auxitary registers, D.C./MF senders, Cr
ccts. malnlenance equipment. and
testing "aids. Varlous type of junctors.
Cct charges in ICP - Local Reg, LM. -

GM, Primary/Secy. sections; TSs, MF/ .
DC senders, SXS/MF reglsters Feature

‘ of new circuit desrgns~ :RF category
ik : analyser dial tone marker LACs

B DiGITAL SWlTCHWG 20 Marks

(Candrdale wrll be asked to.answer
& questron rrom any. on ‘the’ two sections)

TESA FLASH

10

Adv ... .

. COMPETITIVE £y
Advanced Technical Paper (General)

| L. OBJECTIVE TYPE_

is.to. be fllled
competmve‘

A B

by Departmental

allon_ amongh

_»,x,}alc
vi

ﬂ
rr\cmcemwc srsavucsfﬁ
(RMINATION: *7»

& O/D plants 'Flrellrghtlng &*Detec

EN YA Ky 0§

arrangements; lq iexchanges;gl;‘ hones‘,r
" plus facrlllles,wlzbcall,swaltmg.@all. :

forwardmg, Abr evi aled diallmg l;e‘__ 1y

. : T 3, s
lnlroductlon to’ .E10-B; system General’:
e
- principle of* E1O B exchanges

Briefs

description’ lmks connectlon unlls tlmef’\ ,
~ base, swrtchmg network,’ control nltsﬁffl L
Sctlrnq up of ani outgomg call OMC’*

hardware, Man-Maching communlcatlon',
OMC system.- restart; regeneratlon andrr
saving. Management perlpherals

subscribers,” ¢ircuit: groups“‘ perlodrcfl
tasks, faults. and alarms,wtralll' 5
observatlon LOCAVAFl Documentallon

Sequence of ., mstallallon ~,act|vmés

‘.
Ay by

, PllnClple of worl;mg»ol«E-loaz?rAXsr@qgﬁ'
-their, lnter-worklnggv(lth h A

(Local/TAX) s
management

Spares &

e ey

el

TR
5
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. OR-
{(b) SPC Telex (EDX)
Architecture of EDX single switch block.
Briaf description of sub modules. Line
terminator cards. Call, request handling,
call connect/disconnect.” Call record
journalling. Various services and
facilities. Daul system confidurration.

System .switchovers.. Auto/manual .

-restarts, Startup of system with disk

tape. System crash. System saving.
. Commands. ‘Use . of diagnostic
e L zprogrammes and J 10 tester. Sequence
o ;of mstallatnon actnvmes. \: .

(i) ILT: (1T} Typef aid C-DOT (DSS)

¢

(Candtdates will be asked to answer .

‘questions from either. of the two
szciions)

(@) LT (iT) Type) : ' 10 Maiks
A concept of microprocessor and Micro
programming. Operation of digital switch
and control units. Peripherals. MF/DTMF
receivers. Tone and MF ‘generation.
Duplicate controller. MUX buffers and
LTC buffers. Local and trunk call
processing. Structure of ILT. Man-
machine commands. .Installation
practice. Traffic and metering controls
Error display.” Spares & repair
‘meanagement & ‘support facility
organisation. e -

. ——

. OR

. _(b) C-DOT. (DSS). System foatures and
- configuration, Brigf description of

- processor unit control module AM/ICP,
Inter BM Call setup. Power supply
distribution, facility planning, switch
aishoiecture. Database, Maintenance
orohi.octure, exciange administration,
neripheral processor. Call processing.
Maintanance commands and
procedures. Patch administration. Data
base pra paratlon Installation features.

e oo - i G N7
.

TESA FLASH
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p

Advocats.

terminal unit,” time switch unit, base -

11

(b) Satelhte Permnss;blezenoi,s ii

I»‘.

Details of natconal swutchmglnumbering
chargmg/transmissmn andnslgnallmg
synchronization plans. Varleus signallmg
systems | used{uﬁi%;the,,p*epa tn %;y
Common”" channelf gnal i
synchromzatlon Sk ’fq‘.x %1‘5

g bt
'ﬂml

Prmmple of gnetwo kz;ma
Prlnclple"o'é wgrkl g, ’of»ﬁ .

lll

“andtheir’ Int,er o[cl‘c fg ‘w
systems"(Loc IW) 4 *‘ 4

' (A candidate;Js,,\e,xpectedMownswen 1
questions, fromiany one;of. the"fo]lowlngyg s
e-..;gv"‘ '—\"»

sectlons) t\;w',i i @. ,;;x;; A

DI T,

(a) M:crowave 1Sources;of n0|se CCI,I,{EII,"
& CCIR. standards %iSelectionots
Microwave systems,lChoice ofrAntenna'f‘“ Hiy
Wavegmdes ductlng. Fading; and Fade; 'é
margins, Mncrowavewdevnces,:fsne%’“ e
selection. Television Transmlss;on. NBR o

& Wave Raduo measurements Py VA }‘%‘ 2&%13

+ ?
N "L\OR A ,,m,{&.ﬁ-"‘;;‘ ’ﬁ\

.

Television’ and Telephony pa d- w:dtg, .
Frequency Band, ‘Antenna galn. Carrler
line-up - knowledge? o!"lndfan%Sa;el!ite %
system:* Interference}‘from'afand“tot aL L
Terrestrial® sysgems =Antenha9Tracking el

E. D'G.'TA‘-TRANsmss:on AR

(Candl'date “is; expected tg“answega W 4}
questlon from any one ohtwo*parts)ﬁ R J

Sl reAp gy

T e re s P A

Marks, - ¢t AR

(a) Coaxial cable; Lme up ,equipment
various line codes Multlplexm .
equipment:’ Use’of* Trahsmult]plexuresﬁp 5
Functioning} of;Test‘ing/measur; g%

el {0
v .'éo .
i‘ﬁb‘f“r :

%ﬁ«:%
Y

n'h;‘. KOS,

]
7

-~

T
2 TIA

Sl AT

T
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(b) Dlgltal Rad|o Relay Systems
" (Mlcrowave & UHF) Varlous modulatuon‘» B
‘ techmques ‘Functions . of modems.

. Factors determining reliability of RR
system Functions of measurmg

}L

A _ Calculatno‘n of

Protectwe Measuresx-for\*ﬁ
crossmgs and,powenparallellsm‘.

y S Acandldate’wnbe “require ‘to'answe_
(i) Optlcal Flbre/date and- fasmmlle~ : ( 13T N
transmission -, 10 Marks 'questlons from any of?thextwo par3§ AL

(a) Coaxial’ Cables¢ Testsmn themoail’al '}gﬁ

cable before and after laylng','lgollng and

(a) Optical Fibre. Commumcahons Cable
censtruction, characteristics of OF

ST cable, Repeaters spacing, Cable laying - tests in-a- completed repeate;;sectlo

procedure, 'Functiohing of testing/ and Immts Fau|t<’locallsatlon.,usqdf"
Dl measuring mstruments

" (b) DATA, TRANSMISSION ' AND .- . i S }} |
, ," .. FASCIMILE TRANSMI_SS!ON, P (o) Optucal Fibre“Cable -Mé)nom'dde?and@ ¥ -
e Data swilching principle, Electronic Data Multimode type of: OpticaHFibre'CabIGS’ Al
‘\!-E;ili _.Switch, Digital . encoding -and -and factors governing.their; selectgo 7‘ffoﬁr--:ﬂ
e ‘asynchronous signals,” Start & Stop , USe. Tests' andiTest |n?trlume|nts f.« 7
il “signals, IDN, ISDN Synchronisation. Sptlca;l Fibre Ctablte. Faustt oca ;‘statlgnp
i ‘-.."»"'!' PnnCIple of worknng of SFT & FAX. - - aiﬂio _Y?“o,t‘-?f es‘ '99 !;rv\“yrugne ",
| }‘Computer Basics,: Client Server e €y
“ii i '_~Arch|tecture Local Area Networkmg, ‘('V) Teleprmters Al
- 7 E ' Wide-Area Networkmg, Inter Networkmg,. K
@il - <% Router, Frame Relay, Inet and
A Asynchronous Transfer Mode (ATM).
F. External Plant : 30 Marks
| (i iii»iransmission ! 5 Marks
P iransmission equation. Types of
P Distortion  and  distortionless operat:on & maintenancg CCI
-_ transmission, Impedance matching. performance limits : for::
. MEXT and FEXT measurements. parameters ,”] PCM, f"(s,t?m_:w i
.:Q' SYLLABUS E-OR TELECOMMUNICATION ENG]NEERING SERVlCE;_, R0 7|
B . /COMPETITIVE EXAMINATION:: it
i
-
| Paper - |1

‘..A_..;-“ELECTROMECHAN!CAL ANALOGUE

L ', SWITCHING : Descnptlom of faculm
- l PR iSTFlOWC:‘.EFl (MAX-I MAX-II MA‘( -iit) cnrcuxt deta;ls of
Pl TeSAFLASH - - 12




rselector. Facilities available on final
!?‘),ctor-ﬁegu:ar, PBX Trunk offering,
and test tvpes. Unit fee and periodic
meteting - circuiis.

Inter-connection of swiiches by grading,
truniing scheme adopted in automatic

excnange. Alarms Sysiem, use of :
artificial {raffic equipment. Qualitative '

- maintenance or automatic exchanges,
traffic records; routine tests by routiners
and analysis of fauits. Maintenance
organisation and management,

Principies of Director system-main

; points of difference between Director
) " and non-director system; o

L ..l common CONTROL  SYSTEM
; -7+ (CROSS-BAR): .~ | +40 Marks

M

:* -(a) Penta .conta crossbar : Pre selection,
", Group -selection Line selection, local
& register, multi frequency signalling, MF
~ Register, SXS register, auxilary register,
translator connzcting circuits, MF and
Decimal sender, tralfic observation,
maintenonce robot, localizer, various
types of .esters, test desk and fault
register, service quality, All types of
trunks.

(b) Indian Cress-Bar Project (ICP) :
Circuitary changes’in local Register,
Line marker, Group marker, Primary
Sections, Secondary sections, Terminal
sections, M.F. sender, D.C. sender,
Localizer, | X C SXS Register, MF

" . Register, New Circuit design-Register
finder (Single & Multiple access)
category analyser dial tone marker and

-

~ ' link access circuit of line and group
i+ -~ uUnit and O/C SxS chaip. o]
Vool .t W R ' . .

% 7.2 “Additional facilities iy C-400 exchanges
L '}(NEC; Hitachi, OKI).

. Long distance switching and
* signalling systems : 20 Marks

TESA FLAS!

\M"Z‘l@&

ldv ocﬂ#’?
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Al =

- system.

Details of National switching plan, .
numbering plan, charging';plan‘and-'-"."-A,
national transmission and signalling
olan. ' o

Various signailing systems bei_ng,used-’- S
in the .Department for local ;trunk.and = .
telex network.such as E/M, R2 modified, -

loop etc. Salient features of:CCITT No., "«
v 4 SR
e 'f‘!b’l ;

7 signalling. system. :: v
Principles- of netwdrk;management.

Principles of working of E{10-B'TAX and i

20
its interworking withziother-local/TAX Vg ¢
systems. A

£
H T e PR Rt
SR

. 4

L)

th ]
AR}
AN

DIGITAL SWITCHING 1511 MM f100, 550
{ ' Ry ML T e 2
E.10-B ‘;iﬁ?héﬁ{ afgiog;:wagks?ﬁ%} 1
E10B Basic. Inttoductiontiof;EH0B4S

1101 E108;
R @4:‘?;%_;;&%&%&&1,Q}qurks.
General' description”“'of- €108
exchanges,.settingup-an O/G'call, links,
connection udits, time' base; switching e
nelwork, control units, exchange power’. | :*
supply arrangements, and concept of
operation and maintenance centre

(omey.’ A R R R
o B !'.':',’ by
£.103 Installation -operationand '
maintenance Cin 20 Marks.."
S

OMC Hardware, OMC Software, Man- .7 3\
machine communications,-*OMC /.&
Restart, OMC' system regeneration,
OMC system saving, Data processing, T -¢ -4
peripherals management, ‘subscribers i
management anal‘ysis,,routin_g. and vy 1
circuit group management, traffic load ;i %%
observations management,“periodic task $/5e:
management, telephoneequipment’;’
positioning manag’eme\h.t;’,g;ﬁ’«{f_guI_t‘;;;t};

‘
. 12

. management, alarms.fménagiémqnji’_jusq;‘t’

7

+

: ‘ X ety
of Maintenance of program:memories, ™ < 4}

time base maintenance, documentation; - ¢
use of various'testers';'f’fﬁdw,er',"“plant:,,x. :
installation and commissioning, “OMC*"..
Instaliation and’ commissioning,:
instatlation and. commissjoning ‘of

KX

OCTOBER 2000 -
oo R &




o\ . .
% eXchanges, -exchange

service quality

i.tasts.,

N.¢ INTEGRATED LocAL TRUNK ITI TYPE

(iLT) ' 10 Marks

Concept of micro-processor and micro
programming. Peripherals. Operation of

- control units. Operation of digital switch.

MF receiver/DTMF receiver. Tone and

';’2'2':_

MF generation.-Operation of LT card.
Test procedure of LT cards. Duplicate -
controider. Structure of. ILT-S/W -

introduction, Software data basis, S/w

local call processing, S/W buck .
. Processing, MUX buffers and LTC
buffers. Power supplies. Documentation,

2600 lines model. Cali progress in 2000

"~ connections. Sub-Track integration and
- MDF, system integration. Installation .

-. N W
. agministration

v g,
r-‘:

. ' Test
" diagnostics. Error display.

. ¢ yrfouting. |, administration,
' . ,administration, system control features,
: patch administration, - maintenance

... TESA FLASH

. practice, Ma,n-machine commands.
e Traffic and metering.;Acceptance testing
.. procedure, Diagnostic commands.

Exchange maintenance. Manual controls.
card , features. Test card

C-DOT DSS : 10 Matks
System configuration & features.
Termynal Unit, time switch unit, base

lines model. Cabinet assembly dis. MF -

precessaor unit, central module, AM/ICP -

nier BM call set up, Power supply
distribution facility planning, subscribor
ieatures, General system features,
exchange administration features, C-

DOT DSS S/W Architecture, Data base, -

maintenance architecture, exchange
administration peripheral.proces.sor, call
processing, call. processing features,
flow maintenance features, flow ICP S/
W and UNIT subscriber line
feature,:] billing
-administration features, -Trunk and
.- traffic

Advocate.

14

. Details of Nati'pnal,switéhing;'plaﬂ,'

A M gy m—— s e e = e, s b e b .

5;'«'. .
-phnosophy.fpr,-mu.‘and;suwaiqg;ana'gjce:x:?;,

~commands ffom"supervisory- terminalis .

Various signalling sys

1 L

w bl
T U e ek “.r“;" 2-’,'1“ X3
Latee DY £ v A
Ay v o Lty !?"( f AN

capabilities;*v"élalfms"aijld?reppr,g'g:?_.:f,},atys}g i
commands’, 'main’ienanc‘ef,proba‘dbpei"?ﬁ%}~'
installation, data base preparation.salient - .
features~of0instal[‘ation &.Maintenance
practice in 'respectfof..,C“-Do]".»RAXs."-} f
SPC Telex (EDX) :,. ", . +/1%.80"Marks '
Block diagram/Architecture’ of 'EDX-C5%§ |
system-single;switch-Block:#Brief

description(fy_nctib_nséé'of.;’gEACjﬁgfg.g‘bﬁ
system-CentralfprogessorACommusin
nication Contro]le'?;%;te"rmi'n'ator{i’g’rﬁ'q‘ﬁﬁ’:ﬁl 4
Back-up storage, Mag. Tape:drive;s"
system stat't-js_:p_gﬁnel.f.D}[fegqugtyp;qug{
line termina_tgr;,calw,r,QS'_.‘,gC‘alI;,fgpgg;q,g*.,t.y‘\

handling, call connect, call disconnectytsHi
Call record jo’drhalling,;ygglqug;fggjgitigs?,i’gf%. -
and services. Dual system.configuration’ /4 ..
system switch, qy,er"s',‘;épgqma'tié;g‘ijgs',tg_‘nt';ggf\'_ .
ranual restarﬂt-.gv's,tgrt';upgof"\‘thgﬁsx_gjtemg’;’{%
with disc Tape;.system’crashiSystem St/
savings. systemrcommands.:from
console terminal.: iLine-oriented

system reportsson..CT &..ST..:Power o
supply arrangement. - "Generalx®
maintenance philosophy - - Use ‘of 1
diagnostic programme, periodiq.yo[tage,'f';s
measurement and use of J 10 tester,’. "
Electronic telex concentrator arid TDM: -
sequence of installation"'activltlpls,ﬁ: 5
installation ‘and’ commissioning *o
exchange and power _plgrlpequi‘p{rzg‘nt.‘
Long distance gtwi.t_qh‘ing‘a.j_and :
signalling system : +20 Mark:

AT

numbering plan, .charging ‘plan-and:

- g . ‘-J..,»
i ission -and ‘~ignalling.&4 . .
n’atxvonal Ar ansmissio PRl gm E«ﬁ?iggi’;’{ff .
plan. A SR ST TR

'l"g:&.. Iy AOSR-TACINE
tems, being, used3;:;
in the Department.for:local, trunkiand:

telex network such as’ F/M-R2'modified s

lop etc.,Saiientif_eatuﬂr',e's'foj",QQITT*f
~e e gy

Wagal & by

signalling .system: ™% R
* .17 ,OCTOBER2000
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Priaciot L ¢ noiwark management.
{ Pyt i s 8 oarking of E.10B TAX and
s inioes orking with other local/TAX
systens.
C. ANALOCUE TRM\JSMISS!ON M.M. 100

i. Microwav: svslems : 55 Marks

Various sou ce of noise. system design;
objectives. CCITT & CCIR standards.
Plannlng and designing of multi channel
. microwave system. Calculation of
heights of tower and maximum number
of antenna which a tower can take.
‘Selection of Microwave systems. choice

- of Antenas, wave guide, Ducting, fading
& tade margine, multi. path fading.
Mlcrowave device, travellmg wave tube
(TWT) Klystron. Semi- -conductors like
crystal varactor-diode tunnel and Impact
‘Avlanche, Transit Time (IMPATT) diodes.
" Site selection, engineering order wire
supervisory, protection switching and
remote controls. Television Transm-
ission. hivasurements of power and
frequency. noise figure, group delay.
Noise power ratio measurement,
standing waves ratio measurement
amiitude freguency response.

I, Satzliite : 45 Marks

Standards {or the allowable noise for
telephony and television. Factors in
overall system design, band ‘width,
frequency o»and, transmission path
consideration, antenna gain, SSOG
(Satellite system operation guide)
- carrier line-up procedure, SCPC (Single
channe! per carrier) system,
atmospheric absorption gain
. attenuation, noise and other effects.
2y Transmnssnon .delay and modulation.
' Knowledge of Indian Satellite system

(INSAT) Launch vehicles and structure

of sateilite. Interference from and to

terrestrial systems, antenna tracking,

low noise receiver systeme -and
paraimatiic ¢mlifiers.
TESA F .8

15
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B.

-coaxial system and brief dascrlption and ‘
functions of various units. -

‘density Bipolar) and CMI (Coded Mark
.nversion), RZ (Return, to eo a';». L8

-Multiplexing equnpment,é}M
.Mbt/s wnth basic. blo k !ag;a

- regenerators and brief functions of-its ~

.digital Radio system.‘. s

. their working with the help of a’ block

DIGITAL TRANSMISSION svs;'rems,':*
© O MMA00.

Diyital coaxial : 20 Marks:

_Line equipment - Block schemaﬂc of a: ;

typical 34 Mbt/sec and 140 Mbt/sec |

Various -line-codes like - HDB 3. (Hl h'f o

(Non-return-to Zero)me;g 1 B

of Multiplexing-2. MbY/s;

Teotmg/measuring mstruments for,“i A
testing digital link and their’ applicatlons.{,.b )

Digitali radio Relay System
(Microwave and UHF)- u; ‘30 Marks -

rroquency plannmg and coordination in )

route. .

Various types of modulatnon technlques
for different capacity.system, brief!: i
description and warking of the modems.

Block schematic of a typical 34. & 140
Mbt/sec radio system - mcludmg 8

various units.

..n.'--' i

Factors determmmg the rellability of&w s

Block schematic of a 120 channel‘digitd!

UHF trans-receiver and functlons _of its;
various units. . -." . i

Hierarchial dlgltal multiplexing
equipment (2,8,34 & 140 Mbt/sec) and,

diagram. Lo gl‘e;-f* «." -,'.',
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of optical fibre cable-monomode and
Multi-mode types, repeater spacing with

. reference to a typical loss Budget
" calculations.

. Cable laying-Precautions 1o be observed

during laying: Requirements of various
- special tools and apparatus e.g.
splicing machine, pulling machine and
winch. Test instruments required for the
testing of the cable like Optical time

. demain reflectometer (OTDR), optical

cable fault locator.

Opticai sources - LEDs (Light Emitting
Diodes and Lasers).

Optical decoders,
avalanche Photo diodes. Description and
working of "optical line equnpment
terminal (OLTE).-

MUX equipment 2,8,34 & 140 Mbi/sec.
Testing the-‘\)arious test equipments

- required for testing the optical tibre link

Precision power meter, optical light
,source, digital transmission analyster

_etc.

DATA SYSTEM : Computer Basics,
Client Server Architecture, Local Area
Netwerking, Vide Area Networking, Inter
Networking, Router, Frame Relay, Inet
and Asyncironous Transter Mode (ATM):

pin diode and

. Description of various hierarchial digital

a) Circuit Switching Concept V/s

" Packet Switching. . .

b} Luased Lines - and their pl}Oper.
management. . :

¢) cffect of Internet on normal
switching is used such as
cengestion, holding time; tariff,
veice over internet, FAX ‘over
Internet etc. ' ~

d) HVNET, RABMN

;. TESAFLASH

pested

¥ Tty *®

A dvocaté:
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CABLES

P.T.C.C.

- inductive reference to_telecom;; Ilnes'f;’f.” )
and cables. from power HT" WOres

“telecom. lines and cables. Safe Ilmtt_"

. observed - durmg_

o 7T TETE RETT W W WeY A Fa i ‘I'.-T;}w‘_

RN

Transmission oquntion. auonuatlon and
phase stants,  distortion.: and’ ot
distortionless transmnssnon submussnon »;‘
requirements and type of distortion,”
adding, impedence matchmg, X- talk and
noise and their surements

PTCC, its- formatlon and functnons.

factors govermng calculatlons aOf'; *("I

- inductions." hods.of - gettnng PTCC

clearance for: newly constructed an

CCITT ectives: L power crossmgs
Estimating " for -. per

Coaxial cable
acteristics of dlfferent types: of. coaxna ,
cables in the department. Selecnow of -
‘route-preliminary. survey, Detalled
survey, Repeater spacing. Tests ‘on iy
cable before and after “laying,' -
_precautions to be surved during laying. Az
“Jointing of coaxial cables local type o ;
tocls and precautions. - <. .o e

Sling formation‘and sling pressurisation.’z
Poling. and- Balancing Techniques
Termination inrepeaters. Transmnssnon
test in a completed repeater sectuon “

. OPTICAL FIBRE CABLE : 15. Marksg, K

Optical Fibre cable : construction and ::

characterstic of optical fibre cable i
‘Monomode and Multimode types :
repeater spacing. Selectlon of. .route-
cable laying direct in the ground and,'
through ducts. Precautioris- to ‘be;.
Iaymg 'Spncmg'.

o oty e

W

L\k«_\
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et

apparatus used during. laying and
; splicing fike Optical Time Domain
b peflectomater (OTDR) Optical cable fault

/7 ;
§ __/togi:a*or. U
A TESTING ANDTESTING AIDS : 10 Marks
o Testing of lines and cables -fault
{7 .~ localisation in details._.Electronic;fath
i ~ locators ang cable route locator. ',
v, TELEPRINTERS : 15 Marks
o4 Comparison of conventional ang High
P Speed telegraphy. Teleprinter key board,
o Motor ang Speed control, transmitting,
! Receiving selecting ang printing

mechanisms. Auto start stop switch,

EDL and bell signals, margin. its
adjustments and measurements,

reperforator ang automatic: transmitter

e e e i e

: -Teleprinter. A

~Structure and layout - of Electronic
-~ Teleprinter mod,u[es»:_-anduu,ni_ts,.and
", ~associated circuns.-;jPowe,r,;'_sdpply

e punch .and tape reader.” Machine
i~ . .condition analysis and fault shooting.
§ Programmation of parameters. '

VILFASCIMILE TELEGRAPHY ; 5 Mafks

Various tvpe
R

e TR T
)
».
w
@D .o
3
oy
=
—
@
[¢]
«
Q
o))
el
po o

ves of FAX machines &
modeim faciiities and Operation.

VI PUSE ConE MODULATION : 15 Marks
Various type of PCM systems in use in
the department. CCITT performance
limits for various Parameters. Higher
order PCM systems useq in coaxial and
optical fibre cable media. - :

" Year wise vacancies in TES Group 'B!

for the year 1989-2000 ang 2000-2001

(anticipated)‘and screening of ACRs of
! Junior Telecom Officers for 'prpmotion

- TESA FLASH-
|
|

answer back unit, lett{er-and:ﬁgure shift, -

-measurement of. distor,tion,f{p'rinting"of

. with' particular reference to Hindustan' .

ne interface. Tape |

to the Grade of: TES.Group <B";
regarding. o T e
DoT No. 2-82/2000 dated 6.10.2000 . . !
Addressed o All Heads of Telecom: Circles. ..

Reference is ihvitéd'toi_.th§s’_'ofﬁipe,;Ie'tlérf"

of even no. dated 29.9:2000 ‘on'the subject’

mentioned above. I.h_.‘thi,s't-'-.l‘ét,t"er{:f.in_;?jl.ihei
.Number 5 "appointedl'uptq-,{@‘;3;.9Q:'ande;'_fo'..,
5 uplo 31.3.91. may.besroad, as under:
"appointed égaih_st_i,thév ;é'c'aqéiég‘._f‘d;ftﬁe-f:
recruitment year.?yptq:.;q;gso@an_ds.foﬁ:S.C
for the recruitmen_t_:}{é?;l’:i,l{}?tﬁ)ﬂ?Ql :
MINISTRY OF PERSONNEL PUBL|C’

GRIEVANCES AND PENSIONS;

SR A TSV SR
(Department of Perision gndfgn:s)lqnaers Welfare)
| NOTIFICATION' AL

New Delhi, the 30thigh
e b Ll g B ik ‘,,:'\):},5,13@4

'5.0. 904(E). 1 exar i5e°of tha Bofers:
eXerci p

37,

=

St o oy ,.,_E.{
conferred by the Proviso'to'article' 309 ara
clause (5) of article:148“c’>f;the¥-’ Constitution;

s
Yy

11972, namely L TR e Sadh

1. (1) These rules may, be: called the ¢

Central Civil Services. (Pension) :
Amendment ques;lz‘qoo.,

{2) They 'shall come int_d"'fdfcé‘_orift'hg B
date of theijr publication’ in"the’
“Official Gazeu‘g. o PR e

In the Central Civil Sér‘\iiqg's’»:f(ggnsﬂs

. ion) .
Rules, 1972 after rule.37, the following ‘rule::
shall be inserted namely, i~ ",

"37A. Conditions for payment of pension
on absorption consequent upon conversion:
of a Government Department into a Central..

-n. B

DOV




“HARm SANCHAR NIGAM Luvm HiED
- (A Goverhment of India Enterprise).”
QFFICE OF THE CHIEF GENERAL MANAGER
| ASSAM TELECOM CIRCL. E: GUWAHATI—7 d

No. Rectt-3/31/Vol-I/162 . Datedat Ghv the 08 112002
-To
' 1 The C}uef Genersl Manager T/F Uzan Bazar/GH

2. The Dl_rcctorM/W (Mitce), ETR/GH.

+3- -6). The General Manager. Telecont _
*“ """ Kamrup/ Jorhat/Dxbrugarh/lechar :
ky ~9) The Telecom District Manager

)‘ Tezpur/ Nagaon/ Bongaigaon I
~‘10) The Dy, General Manager, RTTC, Guwaham a
11) The Principal, CTTC, Guwabati o PR P L |
12) The DE, CTSD, Guwahati . : D L
13) The ADT (Staff), Circle office/GH. e ey

‘|_
i '.
i
I

o

(2}

wki- Departmental Competitive Examination for Promotion to TES Group “B™
under 25% quota to be held on 01/12/2002,

The abovc mentioned Competitive Examination which was mmally scheduled to
be held on 16/09/2001 will now be held on 01/12/2002 as per time table below;- - L

Paper Subject Maximum Mark Day& Date_ : T e( lSTz
I "Advanced Technical - 100 Sunday, the . - . 19.00 A,MLO ‘_’E;:"':’_‘ ' 
Paper- General . . ' 1% Dec2002 - .7 :1.00 PM."
o (Objective Type) Co ' R
,'-]I’ .Advanced Technical . 100 ‘ -- do -- 200PMw .

Paper- Specml 5 00 P.M

3
vw o
)

st v " The exammatxon will be held as per New recruxtment Rules for ﬁllmg ‘up .

yacancies ansmg dunng 1996-97 (23.7. 96 to0 31.3. 97) 97-98, t0 2000-200 SR RS IR
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/;rllm up of 25% Posts in TES Group ‘B’
by deparimental Compatitive
examinaijon,

DT No. 2-48/2000-STG-J dated 3.10.2000.

Arrorcswa to All iHeads of Telecom C/rcles.

am direcied to. s say that as per TES

SYLLA3US FOR Tl:LcCOMMUNlb ATIONS ENG IN"
- ; . COMPETITIVE i".AlWlNATlON
Paper‘l Advanced Technlcal Paper (General)
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Al ANALOGUE swrrcnme

¥ . n"

10 Marks

‘questlons from any of the two seclrons)
? 't-‘ . . K [
_,flS‘;»X.S,.‘_. | )

avot 9 M

:Facrlltles avallable and crrcurt details

' "of' runlselectors ‘Group Selectors and
< flnal selectors. Periodic’ metering.
W T Grading,- trunking schemes adopted.
o ~Alarms, A.T.E. routiners and traffic
recorders. Operation and m;unr 2nance.

OR ’

Cornmon Control system (Crossbar)

BT S

(ii)
Preselaction, group selection and line
selection. MFC Signalling. Brier

description. - Local/SXS/MF Registers,

_'_LZ.‘):.

~ OBJECTIVE TYPE “j

e (Candldates are, supposed to answer: .

" (i): Acceptanceru're‘énl 'g"‘ 19/D7 i
& O/D plants.lFlren[rghtmg;&lDetggygn*" |

auxilary-registers, D.C./MF senders, C/

ccts. mamtenance equipment. and
testing "aids. Vafrous type of junctors.

Cct charges in ICP - Local Reg, LM. -

. GM;; Primary/Secy, sections; TSs, MF/
. -DC. senders, SXS/MF registers. Feature
of new circuit designs:-: RF category
e ,analyser dial. tone marker LACs
:‘n_.,‘ ® ’wB DIGITAL SWITCHING 20 Marks
‘:Vl

4, - ,(Candldate will be .asked .to. answer
© questron from any on the two sectlons)
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vacancies in TES Group .B'is. to, be frlledl

A

Group 'B' recrurtment rules »1996 the '5%»

un ., by Departmental competitive‘
exam.natron and.the syllabus for, the samer ‘
is enclosed herewrth for clrculatlo amqgg:
all concerned. jrm RPN PR o e

ERlNG ssnvrce.eaoue"é' ;

arrangementsmn}\exchanges**:‘phonesr .
plus faculltres;»vrz“call waltmg, i_c
forwarding,: Abrevlated dlalllng etcy,”™
Brief mtroductlon torr,newrtechnologyf, -
switches viz OCB'283m EWSD; rAT&ﬁTﬁ,ﬂi

AXE10 FETEX 150“" NEAx"m/E
,A-»,v-vw«en

lntroductlon to E10 B system (Eeneralq
. prmcrple of E10- _,exchanges.-Brlef-.é,
description’ llnks connectlon unlts tlm \
l‘ase swnchmg network,” control umts ,&‘ ,
Setting up of an ioutgoing.: call OMC
hardware, Man-Machine communlcatlon s
OMC system.- restart, regeneratlon a
saving. Management' penpheral
subscribers,” curcurt groups perlodrc’g‘;
tasks, faultsand «alerms*s“traf(‘"
- Observation, LOCI}VAH Documegtgg[o !
Sequence . .of 4, lrLstalIatronrpaétivlg_q.es.
Principle of workmg ofrE-loﬁz,TAXs'andr«
their inter- workl'r)g ofl 'm
(Local/TAX). Speger’s’\ r&,,f repa
management«»~&’=@lsu*pporvte;r-,llgqll‘lt !
' orgamzatlonr& foriE10-B, ,VnZ‘Regnonglm«
* .'mamtenance' cehtres&‘fﬂeglonal«‘«
Depot, etc, s ”‘."”'b S
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. OR:
SPC Talex (EDX)
Arciiteciurs of EDX single switch block.
Biriet description of sub modules. Line
tarminator cards. Call, request handling,
cail connect/disconnect. Call record
journalling. Various services and
facilities. Daul system confidurration.

System .switchovers.: Auto/manual
‘restarts. Startup of. system ‘with disk .

‘tape.. System crash System .saving.
Commands. ‘Use’of “diagnostic
programmes ‘and J 10 tester. Sequcnce
.of installation. actlvmes

‘ILT (ITI Type) and C- DOT (DSS)

'T\'q-

(Candldates will be asked to answer :

: ‘questions - from elther i0f. the two.
- sections). <o e

ILT (IT! Type) :

_A concept of mcroprocessor and Micro
programin ing. Operation of digital switch
and control units. Peripherals. MF/DTMF
receivers. Tone and MF ‘generation.
Duplicate controller. MUX buffers and
LTC buffers. Local and trunk call
processing. Structure of ILT. Man-
machihe commands. .Installation
practice. Traffic and metering controls

Error display.” Spares & repair
management & ‘support facility
organisation. .

OR

C-DOT (DSS) System features and
configuration, Briget description of
- terminal unit,” time switch unit,
;prccessor unit control module’ AM/ICP,
“Vinter BM- Call setup., Power. .supply
tdtstrlbutlon. facuhty planmng, switch
¢ architectlire.” Database, Maintenance
~+ architecture, exchange administration,

peripheral processor. Call processing:

Mamtendncc commands and
m,‘“du 2s. Palch administration. Data
¢ preparation. Instaliation features.

TESA FLASH

- 10 Marks .

base -

11

,-D. ANALOGUE TR%S%SSION&

(b) Satellite :. Permtssmle =nolk

(3 Coaxlal cable.-—Ll

chargmg/transmlssnon an ne
synchronization plans: Vanous s1g'na|lmg ?.
systems ;used: uq\.tha Depa‘(t %’«ltv"
Common*nchannelw' t ga, 3

‘ "'synchrogizatlo e "

Prmcsple’i of netwo;k smaf
Prlnclple“’ot t”working ol 18104
“andthelr’ lnterworki

systems (Local%v) f

e

¥
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ﬂt*imt'
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(A candldate |s’¢‘e)<pectedk‘to}3dnmw.,:

G,

%’»:"

% i
questnons ‘o, v of:the fallowing:
: -J“’ '."},""-f??.w""fr' IR i
(a) Mncrowav Sourceswt 0isg,3 CCI@ g

& CCIRT, stﬁandardsm:;Selectlom-of s R
Microwave systems,,Chmce offAntennau XY
Wavegu:des ductlng. Fadlng anq Fade %‘ﬁé

margins,” Microwave? devlc'eé,,‘~ Sste o,

selection. Televxsmn Transmlsston N

y A 3 ALY A

PR DA

se<for

;. ‘1.)
e

Television ‘and, Telephonyﬁ,pand i
Frequency. Band, Anterina’ galn. Carrierfw‘*ﬁa
line-up- knowledgeof: |Adian? Satel]ltejgg«gf
system.” lnterference“fromvandwto}-«_.;.,,‘
Terrestrial: systems Antenna«Tracklngé, M

" BT

E. DIGITAL TRANSMlSSION" Y

-(Carididate;zj ‘.h_gcqectqq,,
questtonrfro y°one,qg‘f ;

iy
Coaxnal Cab e/
Marks

R :sﬁ‘*b

crowave"&”UH

(i)

: p';jequnpment"

various Ime codes Multlptexm ;
equipment. Use of Trahsmultlplexures
Functioning of Testing/measurmgs
mstruments. S
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. OR
(b) Digital Radio Relay Systems _
(Microwave & UHF) Various modulation
techniques, Functions.of modems.
Factors determining reliability of RR

.. 'system. Functions of measurtng
¢+ instruments.

Y transmtssmn

(o)

't:*z constructton charactertsttcs of OF

10 Marks

e " iy A‘cable Repeaters spacing, Cable laying

&",-.
.

. ‘procedure, Functtomng of testing/
measurmg instruments.

(b) 'DATA. TRANSMISSION
FASCIMILE TRANSMISSION :

Dala :-.:';/ttcmng principle, Electroric Data
Switch, Digital encoding and
asynchronous signals, Start & Stop
signais, IDN, ISDN Synchronisation.,
Principle of working of SFT & .FAX.

Computer Basics,. Client Server
Architecture, Local Area Networking,,
Widz-Area Networking, Inter Networking,
Router, Frame Relay, Inet and
Asynchronous Transfer Mode (ATM).

AND

F External Plant : 30 Marks
(t) .Lme Transmissmn : 5 Marks
Transmtssuon equation. Types of

3 s Distortion and distortionless
. '_‘-Jtransmlsston Impedance matching. .
NE‘(T and FEXT measurements.

Paper - |

..‘:C I’HO"J’(E"‘HANICAL ANALOGUE
CHTCHING '

VIOWGER (MAX -, MAX-II, MAX-111) -

U) vJ) tﬂ

TSA FLASH

“, (i} Optical Ftbre/date and fascimile -

}Opttcal Ftbre Commumcattons -Cable -

(ii) F'TCC ' -,:'fit».'.e f‘;
" Lines, Safe ltmtts CCITT dlrectlves

‘(III) Cables -,

(a)

. tests in‘a* completed repeateg,»sectton“M

- Use of vartous testtng mstru

(iv) Teleprmtetjs; :

' ;_""SYLLABUS FOR TELECOMMUNICATION ENGINEERING, ssnvncs GROUP!
' 'COMPETITIVE EXAMINATION® .

ADVANCED TECHMICAL PAPER (SPECIAL)‘

' cable before’ and;after layingiBoling’, ar‘td;

various: tesglpg‘iﬁﬁments}?nd salds "w

“and factors governing. thelr selecttonffo

" Principles of PCM workmg, Hierarchtca(

.paramaters tntPCM system.

Protecttve .Measureswforwpowe
crossmgs and ower‘parallehsm‘.’,}

5
RS R T o

(A candtdate will: be requtred to; answer,;

.questtons«from any of thaidiwo’f arts);t ;
. 3 w&_‘,(‘* ¥ "w

RS
Coaxial:Cablési:iTests’ .on“the,qoax”'i’a
balancmg Techmques‘“Transmlsslo

and ltmrts.uFaultmlocallsatlon.i"use 2

use. Tests ,and.Test tnstruments7 fo
Optical Fibre Cable. Fault. Iocaltsatton
ents’and b4

.‘-l,,” ‘}.ll‘ v

aids.

g ool ’3"%’ ’:Aslm*"’gf,!”‘ rdss
Start stop principle’ in: Teleprmters
Teleprinter speed and margtn Teleprinte
attachments, Facnltttes zm Electront
Teleprmters R :

Pulse code modulatlon

s
""rﬂ:v .-uf]r('g"zf}.

order of PCM systems; their. application
operation &" matntenanca "‘CCITT.
performance:.limits 4 for;isvari
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selector. Facilities available on final
<s ;ﬂ?ctor Reguylar, PBX Trunk offering,
d

test types. Unit: fee -and periodic
metenng - circuits.’

i Inter-connection of switches by grading,
trunking scheme adopted in automatic
exciiange  Alaring sysiem, use
artificial iraffic

- Mmaintenance or automatic exchanges,
traftic records, routine tests by routiners
and analysis of faults. Maintenance
organisalion and management,

Principles of Director system-main
points of difference between Director
and non-director system, '

Il. COMMCN CONTROL .
: (CROSS-BAR) : .- 40 Marks

-(a) Penta conta crossbar : Pre selection,
Group ‘selection Line selection, local
reglster :multi frequency srgnallrng, MF
Ftegrster SXS register, auxilary register,

B translator connecting circuits, MF and

“w"'Decimal’ sender, traffic. observation,

'mamtenance robot, ‘localizer, various

types of testers, test desk and fault

register, service quality, All types of
trunks.

SYSTEM

1.5

-

L Nl T 2B g ]
-

indian Cross- Bar Project (ICP)
Circuitary changes in iocal Register,
Line marker, aroup marker, Primary
Sections, Secondary sections, Terminal
sections, M.F. sender, D.C. sender,
Localizer, | X C SXS Register, MF
Register, New Circuit design- Reglster
finder (Single & Multiple access)
category analyser dial tone marker and
link access circuit of line and group
unit and O/C SxS chain.

Additional facilities in C-400 exchanges
(NEC Hitachi, OKI).

TR e

o7 Mrslgnallmg systems i, o
"TESA FLASH

120 Marks

W -

lll.,Long"drstance swrtchmg and-

of .
equipment. Qualitative '

13

Al =

© management, alarms rnanagement“use"

Details of Natronal .sWntchmg

-system.. .

ot T ]
,‘ [ IR B

\’ N ;J-rw "

plan
numbering plan, rchargmg,cplan and
national transmtssiont“and,rsignallmg
Plan. L et
Various sugnallmg systems bemg' used'j
in the Department for local trunk.and : .
telex network such as E/M, R2 modified,
loop etc. Salient features of CCITT No.

7 signalling system‘

Principles- of network”management
Principles of working’ of E. 10 B'TAX and
its interworking- with’ 'other} locaI/TAX“ 43
sttems r.t“ ;MM o h
DIGITAL serCHtNG“~ MM,
E10-B ;,f:;«ﬂg i '«30‘ Marks A
E.10B Basic. tntroductton {OhEWOBj

. ) i ,

General’ e
exchanges settmgup’an OIG call hnks.
connection units, trmelbase, swnchlng 3
network, control units*exchange power-%
supply arrangements ?and »concept of.
operation and’ mamtenance centre
(OMC}. R
E.168 Installation’ operation and
inaintenance : 20 Marks

OMC Hardware, OMC Software, Man~-
machine communlcatlons.‘,*_‘OMC S
Restart, OMC system’ regeneratron
OMC system saving, Data: processrng,
peripherals management, wsubscnbers e
management analysrs,,routrng and
circuit group management, traffic’ load
observations management,”periodic task *
management, telephone: equrpment
positioning management ofault iy

of Maintenance of program memories,
time base maintenance, documentation

0

use of various testers powen;t plant&m 01

raer LA AR R

installation and commlssionmg OMC;»,&?:}:{V-', '
- Installation . s

£ adapaht &

and**'lcommlssromng
installation and commrssnonrng 50

- ‘OCTrQBER'ZO_OO N




-\ . .
exchanges, exchange service quality

]
NTEGRATED LOCAL TRUNKITITYPE
L.T) ' ‘ ~ 10 Marks
Congaot of micro-processor and micro
programming. Peripherals. Operation of
- conirol units. Operation of digital switch.
MF receiver/DTMF receiver. Tone ‘and

b MF generation.. Operation of LT card.
e ~Test procedure of LT cards. Duplicate -
; controller. Structure of. ILT-S/w .

- introduction, Software data basis, S/w
'_._ﬁ\.p(oc\pssing,” MUX buffers. and LTC

2000 lines model. Call pragress in 2000

conn

.“\

] :*’\ '\1'13
K

;. .Practice, -Man-machine comrands.
- ~Traffic and metering. Acceptance testing
‘procedu-e. Diagnostic commands.
Exchange maintenance. Manual controls.
Test cord features. Test card
- dlagnesiics. Error display.

. C-0CT 538 .

10 Marks
v System configdration & features.
Terminal Unit, time switch unit, base

processor unit, central module, AM/ICP -

P inter BM call set-up, Power supply
: _ distribution facility planning, subscriber
bk features, General system features,

o exchange administration features, C-

~-maintenance architecture, exchange
... administration. pe’ripheral.prqcesAsor, call
. . processing,” call processing features,
* < - flow, maintenance features, flow ICP s/
“wnWe . and UNIT “subscriber line
~...-administration- feature,.” "billing

tr-routing. - administration, | traffic
-administration, system control features,
patch administration, maintenance

TESA FLASH
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~ installation, data ;b!a'sle.‘-p{reparai,tibn’:’sgl_ient;

IV. §PC Telex (EDX),

.. local “call processing, -S/W buck ..,Back-_Up_vf‘st'c‘g_@’g;g"_giiMag;;fgiagé,;é‘dfiVé;?,‘ '

« buffets. Fower supplies. Documentation, car a| L
L - 2000 ' . hand!ing.'.;’:a&IJQQqu;égt;,é'cpI,l;‘;dgs,,c_oq p‘qc,g‘;’f‘%f
b.4i 2 frlinesimodel.::Cabinet assembly dis. MF °

2 LCtigné.;Sub-Track’i,ntegration and.

| | ' and "se,rvicés'.‘_‘-o‘ajﬂ{s,y;*s,géth‘éﬁ@gi_g“ifféii&hﬁ’-;‘
. MDF,; -System’ integration. Installation .

‘commands fr‘om"syp'_,er,viso.ry-:gte,rm,igjgl.«

- measurement and use-of J 10;teste

. DOT DSS S/W Architecture, Data base, -

. Details- of- Nationaltswitchingy p|

) RPN !4;,-5.‘%3‘\'1;%\?.." '
S ; . . ,Varioussign.al[i,gg;,§.ysted,ms.’,b,e§ng.
“a-:':_aud‘mmlstratlon,features,sTrunk and - e i T

Attested

Adv 00:;'(1“ .

capabilities, 'ala'ffnis'"ai'jd":rebpff§:~,,$'ta;t‘d ’
~philosophy.for...TU.,ang‘-‘SU?M{a.ir!,t,,etgqgce: »
commands' 'mainten,anc‘e#fprobe,du;e.-,;

features-of ‘installation &.Maintenanc
practice in respect. of, C- '

of 'EDX-C'

Block diagram/Architecturetof
system-single}swit’ch%!quh k¥iBrie

)

description/functions ot \c
nication -Contro|lst,¥iterminator grovip s

system statys :panel,Djfferent. typaof

> v O Rt wwh Gty
line terminator..cards ., Call. requestii

LM

il g « ’: e
ariousifa

v

. o AT 4 AL P TP

Call record:journallingV; cllities

: T R NG s U T et
system switch;overs;iautomaticirestar

manual restart,. start;up:of, the system
with disc Tape;: s‘yst,e‘m‘,cra_s'h.-é}ﬁy’stem'"'
savings. system commands.from:

console ‘,ter’minalﬁ_lfE:Li.ne:Z-Orien,te,d

system re_ports..on,"CI'_;'&"‘ST;;,';.BQW"Q_I'
supply

. arrangement.* al
. _' - ‘..;‘,
mamtenance:vp_h‘lelo,s.’qph.y‘ Usesof;

diagnostic programme, periodic volt

age;

Electronic telex concentrator and TDM
sequence of installatiqn-:’activ_lﬁt_‘l_'.es
installation--and'pommissiqni‘n‘g}.o

exchange and power plant equipmen
istamhan aite e bl
Long d'S‘a'l.c?..;q:;-m;,W‘E,g%!,ﬂ.gad

signalling system" 1% ¢ '»=2Q-*Maf N
e e R A #-,;m‘-?..raz%f; 3

numbering. plany;chargingXplana
national',,transmiisgjogz.;‘and‘ ‘ignalli
B L §Rp. #

plan. o

)

used i

in the Department:for. local, trunk'and;
telex network such as/ F/M R2'modified
lop etc. Salient features_of CCITT:No:7
signalling \system. ¥+

e,

P e e, emeam ”‘p‘
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Prmolples of network management.
/- Inncxples of working of E.10B TAX and
its mterWorkmg wuh other focal/TAX

syste msr
P C. AjaL *’75]}1 53 TR"‘NSM!SSION : M.M. 100
1. M licrowave systems 55 Marks

I

Various éoun e of noise. system design,

Obj(,CIIVPS CCITT & CCIR standards.

Plannmg and designing of multi channel
. ' .mucrowave system. Calculation of
it .. heights of tower and maximum number
‘. of antenna which a fower can take.
v Selection of Microwave systems. choice
b of Anten: 1S, wave guide, Ducting, fading

L
Mlcrowave device, travellmg wave tube

: Avlanche’ Transit Time (IMPATT) diodes.
Site’ selectaon .engineering order- wire
';.'supefwsc?ry,_protecuon switching- and-
ssion. easurements of power and
: frequency, noise figure,’ group delay.
Noise p,ower ratio measurement,
standmg waves ratio measurement
amlituda Trequ ency response

fl. Satcllits : 45 Marks
Standard_—s for the allowable noise for
tolephon*" and television. Factors in
overall system design, band ‘width,
freouenc|y band, transmission path
consndesahon antenna gain, SSOG
(Satellte system operation guide)
©carrier l!ne -up procedure, SCPC (Single
channel. per carrier) . system
atmosp‘meric' 'absorptlon gain
i attenuauon noise. and-other.. effects.
Transmnssnon delay and modulation.
Knowlwedge of Indian. Satellite system
" (lNSAT) Launch vehicles and structure,

R UL L e e s WP e WA

ST

s

-
i
£

- :#h“ ,t,errestnal systems antenna trackmg,
T low n0|se recelver systemr and

—— ]

Ty - o, :

& fade margme multi. path fading..

._'(TWTi) Kiystron .Semi: conductors hke;
: crystal varactor-diode tunnel and Impact -

voiremote controls Television. Transm-'

¢ %;of satelhte [nterference from’ .and. to

.

i

f . ) - 23" ' .
D. DIGITAL TRANSMISSION SYSTEMS_

15"

' regenerators and bnef functions ‘0 It

D:q:tal coaxlal

_Line equipment - Block schematlc of a
typical 34 Mbt/sec and 140 -Mbt/sec
-coaxial system and bnefl descnption and
functions of vanous umts oy

Various ‘line- codes llke HDB,3 High
~density Bipolar)'and CMI (Coded Mark,
Inversion): RZ (Retum 10, Zero) ‘and.N

{Non- return‘to Zero) ;9‘;

Multlplexmg equnpme‘nt ( ' UX HeL
of Multiplexing-2. Mbt/s”B
Mbt/s with basic, block

Use ot transmultlplexer"

.x,s,
1‘0?5‘ ’
L

eSystem. :

Frequency pIannlng and coor
selecting a d:gntal radIO'b
route. . :

" Various types of modulatlon techmques-,

for different capacuty,‘system,.bnetﬁ’* ’\
description and working: of.the’ mode”r_ns*r‘ ’ ’}V
Block schematicof a typical 34. & 1405 : §
Mbt/sec radio system - e

mcluding?

i
LRt

various umta

H

R
Factors determmmg the rellablllty of‘th
.digital Radio system '

-various unlts

Hierarchial d:gntal**mmultiplexingW,f
equipment (2,8,34 &: 140 Mbt/sec) andw
- their working wnth the: 'elp ‘ofra’ i
duagram AR i

SR T KPP T A
“ﬁgkyg’\;f %

Medsurmg mstrumen_. B
apphcattons '
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. Optical Fibre Communication : 30 Marks

Cable construction and characteristics
of optical fibre cable-monomode and
Multi-rnode types, repeater spacing veith
reference to a typical loss Budget
calcuiations.
Cebie laying-Precautions to be observed
during faying. Requirements of various
spe L,ldl tools and apparatus e.g.
splicing mechine, pulling machine and
winch. Tesl instruments required for the
lesting of the cable like Optical time
demain reflectometer (OTDR), optical
cabie fault locator. ‘
Opticai sources - LEDs (Light Emitting
Diodes and Lasers). .
Opticai decoders, pin diode and
avalanche Photo diodes. Description and

working of ‘optical line equipment
-terminal (OLTE).-

Description of various hlerarchlal digital

- MUX equipment 2,8,34 & 140 Mbr/sec.

Testing the various test equipmenis

- required for testing the optical fibre link

Precision power meter, optical light
source, digital transmission analyster

i
(SRR

LA BEYSTEM ¢ Computer Basics,
Clisnt Seyver Architecture, Local Area
rtenvorking, Vide Area Networking, Inter
Nebworking, Router, Frame Relay, Inet
and lu\s,/nclwronous Transfer Mode (ATM).
Circuit Switchlng Concept V/s
Packet Switching. . o
'b) l.eased Lines - and their proper,
management.

c) Effect of Internet on normal
switching is used such as
congestion, holding time; tarift,
vo.ce over Internet, FAX over
Intarnet etc.

d) HVNETRABMN

o

TESA FLASH , 16

EXTERNAL PLANT : . /.

Line Transmission :~ *- ©. 10 Marks it
Transinission oquation, allonunllon and "
phase stants, distortion :and- .

P.T.

- inductive’ reference to telecom, llnes
‘and cables. from ‘power HT" ‘wores,

factors governlng calculations: of.gi-‘-‘
. inductions. hods of getting PTCC" !

“telecom. Imes and cables Safe llmlts :

CABLES R ,=.‘-;=‘l

route-preliminary survey, Detalled

“precautions to be surved during Iaylng

-tools and precautions.

v,

. observed, dunng

distortionless transmission, submission '
requirements and type of distortion, .
adding, impedence matchlng. X-talk and_,”' :

noise and their surements
C.C.
PTCC,

15 Marksv'
its formatlon and functlons,

clearance for newly constructed; and

Estlmatrng lor » per protectlve
arrangements and ‘charging-from: the
strical department: when necessary

15 Marlrs

Coaxial cable
acleristics of different types of coamal
cables in the department. Selection of

survey, Repeater spacing. Tests ‘on
cable before and after - laylng,

Jointing of coaxial cables local type of

Sling formation'and sling pressurisallon L

Poling. and- Balancing . Techmques

Termination in repeaters. Transmission.:

test in a completed repeater sectlon =)
OPTICAL FIBRE CABLE : 15. Marks
Optical Fibre cable : construction ‘and
characterstic "of- optical fibre: cable.
Monomode and Multimode, types
repeater spacing. Selectlon of’ .route-

cable laying direct in-the ground and:;
through ‘ducts. Precautlons to ‘be..

1

T

MM 100:'?:',,:'.,

Constructlon & .'.":q

laylng SplC ng -~

o
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i l : : Co =
téchnique. Special type of .tools ang
apparatys used during. laying and
splicing like Optical Time Domain
”~ ﬂeflé!ctomete,r (OTDR) Optical cable fault
/Tocatbr. ’ :

.
Vo TESTING ANDTESTING AIDS 110 Marks

Testing of lines and Cables ..-faubf
L localisaticn in details. Electronic fault

Tt locatars and cable route locator.

Vi, TELEPRINTERS . 15'Marks

Comparison of conv'entio.nal, and High
K ' Sp_eed telegraphy. Teleprinte'r key board,

. Motor and Speed.control, transmitting,

f Receiving selecting and Printing
: mechanisms. Auto start stop _switch,
| . ..answer back unit, le'tt.er-a.nd;ﬁgy,re;shift, j
l.... EDL 'afndﬁbell_ signal v.margin . its
{ © Tadjustinents ‘and . measurements,

i, . .Mmeasurement of distqr},tion,t{printing of
IS :reperforator. ang automatic: transmitter -

H
!- s Teleprinter. . - TR S
f ' ‘ff'Stvrlijc't'ujre' and:layout. of Electronic

"

awith Particular reference. to Hindustan

“Teleprinter modules and ‘units. and
associated circuits. Power supply
assembly. Telegranh ling interface. Tape
punch ang tape reader, Machine
conditicn analysis and fault shooting.
Programmation of parameters. -

YHLFAS CHALE TELEGRARHY : & Marks
Various types of Fax machines &
modem facilities and operation. '

VI PUSE cOpE MODULATION : 15 Marks

Various type of PCM systems in use in
the department.-CClTT performance.
limits*forj various Parameters. Higher

) order PCi Systems used in ¢oaxial and

i Optical fibre cable medig. R

* Year wise vacancies in TES Group 'B!
for'the year 1939.200¢ and 2000-2001 -
o (aqticipated)?and Screening of ACRs .of
' Junior Telecom Officers for Promotion

T I TR

it TESA FLASH| | AT
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1972, namely :- k e i
‘1. (1) These rules. may, be: called the-

on absorption cofnsec‘;ue,q_t upon;conversions

Undertaking.:,' '

DoT No. 2-82/2000 dated'6:10.2000 i
Addressed to All Heads of :Te/ecom: Circles, ;

Reference is invited-to this office letter ::
of even no. dated 29.9.2000 on'the subject -
mentioned above: In this:letter-in:ling .

.number-5 "appointed upto 31 :3.90:andfo
SC upto 31.3,91 may. be:read, as;under

"appointed égainst‘.thé’;&acénéié_si.f_QG;ihQ

recruitment year: yp't05§:.1j9_90§'_ang£-for.‘g.;SC'

for the recruitment, ygfgﬁ';igptqﬁ;,‘!ga :

MINISTRY o~F-'PE#SON’NEEEFU'BIL],
GRIEVANCES AND PENSIONS

(Department of Perision and;;ﬁgnsianers&

éptember, 2000

New Delhi, the 30t
5.0. 804(E). - In exgr ise of the’poiwars

conferred by the"’prqvi#b‘_ff:t';iff'éi‘;t‘faféf’adsf,{’a_'ﬁd.,
clause (5) 'qf article :1&}Bf'Of\_j‘t'he;{CQns,tit_qtion

t

Central Civil Services. (Pension
Amendment Rules,2000
(2) They 'shall come int‘d"'fgfbé‘o_h"jthq’
date of thgir Publication  in“the"
. Official Ga;ettg_’. '
In the Centrai Civil Services; |
Rules, 1972 after ryle 37, the foflo
shall be inserted namely. :-; #is

"37A. Conditiqhs‘fdf'.i)ﬁéy?ngnt'.;qf:'pé(igiﬁnv =

LN
Rension
wing rule

of a Government Depa'(_sqgggg;_[n_gb:g}/Céhtfal.

autonomous ‘body of! aiPublic’Sentor
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bnARA i SANCHAK. NIGAM LAMl.l r.u
- (A Goverhment of India Enterprise)." "
OFFICE OF THE CHIEF GENERAL MANAGER i :
ASSAM TELECOM CIR(,L]: GUWAH.ATI-7

" No.Rectt-331/VolU162 " Datedat Ghvthe 08 11-2002

To

2. The Director M/W (Mtce), ETR/GH. .

be held o 15/09/2001 will now be held on 01/12/2002 as S per time table below -

1. The Chief General Manager, T/F, , Uzan Bazar/GH.

+3-6) The General. Manager.Telecom ,

' Kamrup/ Jorhat/Dibrugarh/Silchar .
7-9) The Telecom District Manager . . -

’ Tezpur/ Nagaon/ Bongaigaon L

- 10) The Dy, General Manager, RTTC, Guwahatl N
11) The Principal, CTTC, Guwahati S
12) The DE, CTSD, Guwshati . : '
13) The ADT (Staff), Circle office/GH.

Sub:-  Dezpartmental Competitive E bx'xmmanon for Promotion to T\ES/mxp B‘ \

under 25% quota to be held on 01/1 2/77(_)_0_24

The above mentioned Competitive Iixamination which was initially scheduled to

Paper Subject Maximum Mark Day& Date Txme( IST') SR
I Advanced Technical 100 Sunday, the =~ 10 00 AM 10
Paper- General . . 1" Dec’2002 - - 1 00 PM
: (Objective Type) v R R
"I | Advanced Technical . 100 ‘ -- 0 -~ ‘ 2 OO P M w
' Paper- Special - ' R SOOPM. PNt

P vacanmes arising during 1996-97 (23.7. 96 to 31.3. 97), 97-98, to 2000-2001

Copy

o
Wt e

- - The examination will be held as per New recruxtment Rules for ﬁllmg up ;e

‘&Aﬂ-‘

Other terins and éondition will remain unchanged.

You are requested to commumcate the new scnedule to all candldates RIS

(A K. Chelleng) .
Asst General Ivfnnagar (Admn)
1 .

w._/l)) Motice Board, Circle otﬁce
’)) Tha (Cirnla Qr-r\v NTEIA M Aceorm (Cirnla

L1V NsdLvIY WA Yo A LLNCLR ALYy 4RI i v

D) TEOCA, Assam Circle.

. For CGM\I, G{xwahat_i.' .

VTR R stea it M meatne e a e et ARl

. ol T “
N L . .
Lo "
" +
.
i

B DI |
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0.A. NO. 377/2002 = ;

v A NO. 11 *2

f | : &
~ - >

,_f? ¢ :
{ | Md. Akhtar Hussain & Others ... Applicants
f 4 Y
N -Vs-

Union of India & Others ... Respondents

Central Administrative Ttibupal
Suwahati Bench : Guwahati

Addl.

(Written statements filed by the respondents)

The written statements of the respondents are as follows:

1. That a “copy of the 0.A. No.377/2002 (referred to as the “Application”) has been
served on the respondents. The respondents have gone through the same and
understood the contents thereof. The interest of Respondents No.2 and 3 are
common and similar. The Respondent No.1 is a separate authority which is

represented by the respondent no.3 as assign and successor in interest.

2. That the statements made in the application, which are not specifically admitted are -
hereby denied.
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That before traversing the various paragraphs of the application, the respondents
give a brief resume to the status of the respondents which has undergone changes
so far the respective rights and liabilities are concerned, as under :
(a)  The Govt. of India, Ministry of Communication, Department of Telecom, as a ;

matter of government policy decision, brought some changes whereby the status. of
the petitioners were completely changed/altered giving rise to various legal
complications/ implications. In pursuance to the New Telecom Policy,1999, Govt. of
India with a view to corporatise the provisions, functions of the Department of
Telecommunications ( DoT) formed va company named and styled as the “ Bharat

Sanchar Nigam Limited” (hereinafter referred to as the “BSNL") with its detailed

=

Memorandum of Association and the Articles of Association. The said company was
registered with the Registrar of Companies under the Companies Act,1956 on
15.9.2000. The necessary Certificate of Incorporation and the Certificate of
Commencement of Business were also duly issued by the authorities. Thereafter,
when the BSNL came into existence as a separate, distinct legal entity having its
Board of Directors as the absolute and supreme authority to regulate the affairs of
the said BSNL, the Govt. of india, Ministry of Communications, Deptt. Of Telecom. (ﬂ
Services, brought out the Office Memorandum No. 2-31/2000-Resig dt.30.9.2000.
By this 0.M, the Govt. of India has transferred and assigned all the assets and
liabilities and all the existing and subsisting contracts, agreements and Memoranda
of Understanding of the Deptt. Of Telecommunications, Deptt. of Telecom. Services
and the Deptt. Of Telecom. Operations to the said BSNL with effect from
1.10.2000. By the said 0.M. the Govt. of india also made it clear that they have

retained the function of pelicy formulation. licensing, wireless spectrum

management, administrative control of PSUs, Standardization and Validation of
equipment and P & D etc. By the said 0.M. it was also made clear that the BSNL
would be solely responsible for such contracts or agreements etc. and shall sue or
be sued in such cases. The 0.M. also made it clear that the BSNL shall conduct all
such court cases as assign or successor in interest of the Government/ Deptt. Of

Telecommunications and also implement such judgments, orders etc. in accordance
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with rules, regulations, directions of statutes. By the said 0.M. it has also been
made clear that in respect of matter relating to personnel (Govt. servants) pending
betore various Administrative Tribunals, High Courts and Supreme Court, the BSNL
will defend as assigns or successor in interest as per existing rules till the time
employees are on deemed deputation with the Company. This 0.M. however, does
not speak anything about the cases of the Casual labourers. A casual labourer is

not a civil servant within the meaning of Article 310 and 311 of the Constitution of

India or under rule 2(b) of the Central Civil Services (Pension) Rules,1972.

The copies of the Certificate of Incorporation,
Certificate of commencement of business, 0.M.
dt.30.9.2000 are annexed as ANNEXURE-1,2 and

3 respectively.

(b)  That the BSNL is a State within the meaning of the Article 12 of the
Constitution of India as it is an instrumentality fagency of the Govt. of India having
deep and pervasive control over it. Unless the Govt. of India by issuing notification
under section 14 (2) of the Central Administrative Tribunal Act,1985 brings BSNL
within the jurisdiction of the Central Administrative Tribunal, the Tribunal shall not
have jurisdiction to try such matter related to conditions of service of employees of
the BSNL from 1.10.2000 onwards. The Tribunal also can not exercise its power

under section 14 (2) and (3) automatically.

It is indicative from the facts that the Govt. of India has conferred jurisdiction on
the Tribunal by subsequent notifications to bring some societies like Kendriya
Vidyalay Sangathan and autonomous bodies/corporations like University Grants
Commission, ESIC etc. The writ petitioners crave the leave of this Hon'ble Court to
allow them to place such records and rules at the time of hearing of the case,.
Some Benches of the Tribunal has already taken such views in such matter and held
that the Tribunal shall have no jurisdiction over the BSNL. In cases ( 0.A.
No.198/2001 and 0.A 289/2001 (series)), the Calcutta and this Hon'ble Bench of
the Tribunal has held that the Tribunal has no jurisdiction over the BSNL .
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A copy of the order dt.1.3.2001 and 3.9.2002

passed in the 0.A.No.198/2001 and 289/2001
are annexed as ANNEXURE-4 and 5 respectively.

That with regard to the statements made in paragraph 1, the respondents state
that the impugned fetter dt. 8.11.2002 was issued by the Respondent No.2 to
communicate the revised schedule of the departmental limited competitive
examination for promotion to the grade of SDE under the provision of SDE

Recruitment Rules,1996.

That the respondents have no comments to offer to the statements made in

paragraphs 2,3,4.1 and 4.2 of the application,

That with regard to the statements made in para 4.3, the respondents state that
the examination has been held on 1.12.2002 strictly in accordance with the
provision of the Recruitment Rules governing the appointment of SDE by way of
_promotion among the eligiﬁfe iTOs through competitive examination. The manner of
h»olding the examination and the syllabus thereof has been finalized by the
competent authority in conformity with the recruitment Rules and keeping in view
the duties and function of SDE.

he SDE Recruitment Rules 1996 came into force on 23.7.96. Therefore the

vacancies arising on and after 23.7.96 are to be filled up under the said rules.

’

The present petitive examination is the first of its kind and intended to fill up
the vagdhcies arising since 23.7.96. For the purpose of Seniority, the vacancies
e been maintained year-wise and the candidates are called upon to prefer

separate applications for each vacancy year depending on eligibility as on 1! luly



of the respective year. This is done to protect the interest of senior officials over
their relative juniors who became eligible for appearing in the examination at a

t
later year.

K _The examination held on 1.12.2002 i§ a deferred examination which was initially
 scheduled to be held on 23.7.2001. The notification for the examination was issued
by the Departmental Examination (DE) Branch of the BSNL Corporate Office vide
their OM No. 5-7/2000-DE dated 20.4.00. The same was circulated by CGMT, Assam
(Respondent No.2) to all concerned including the applicant's union. After the
issuance of the initial notification, certain clarification regarding eligibility was
issued vide 0.M. No. 5-7/2000-DE dated 21.6.2001. All the clarifications were

immediately circulated to all concerned for their information and knowledge.

After the issuance of above clarification and to provide time for filing up fresh
application, the closing date for submission of applications was extended up to
27.7.01. Resultantly, the examination date was also changed from 23.7.01 to
16.9.01. However, owing to compelling administrative reason, the examination had

to be postponed at the final hour,

After sorting out the problems, the respondent re-fixed the date of holding the
postponed examination on 1.12.2002 and issued fresh notification vide OM No 5-
1/2000-DE dated 7/.1‘0.2002. Pursuant to that notification the CGMT/Guwahati
conveyed the revised scheduled of examination vide his letter dated 8.11.02 to all
candidates through their respective head of unit. The applicant had all the time for
preparation of examination. As regards, the syllabus for the examination the same
has been prepared taking into consideration the knowledge and skill required to

efficiently discharged the duties and responsibility of SDE.

/{’e manner in which the examination is conducted is uniformly applicable to all
candidates and no one is at any particular disadvantage. A level playing ground
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has been created for all the candidates for a heaithy and fair competition. The
present applicants form a small part of the total candidates and they cannot claim

to be more equal than the other equally situated candidates. .

A copy of the Recruitment Rules is annexed as

Annexure 6.

That with regard to the statements made in para 4.4, the respondents state that
according to the recruitment Rules in force, the J.T.0s have two channels of
promotion to the cadre of SDE 3/4'" of t—t:e vacancies of SDE are filled on seniority-
cum-fitness basis and the balance 1/4!" through a departmental competitive
examination. The eligibility criteria for appearing in the examination is well defined

“and there is no dispute about it.

Some of the applicants have already been promoted to SDE on seniority-cum-

R Y

fitness basis against 75% quota of vacancy. The present examination provides

e

them an opportunity to better their seniority position on the basis of performance

in the examination. They will not suffer any advrese consequence even if they fail

to come out successfully.

That with regard to the statements made in para 4.5, the respondents state that

though it is desirable to conduct the examination annually depending upon the

availability of vacancy, the same cannot always be strictly adhered to owing to

p——

various reasons beyond the control of the respondent department. The holding of

such examination on each year is also not mandatory according to the recruitment
Rules. The last competitive examination under the pre 1996 Recruitment Rules

covering
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the vacancies up to 22 7.96 was held on 27! and Zay/of November,2000 and the
results of the same was announced on 13.9.. __lThe same could not be held
earlier owing to different Court cases. The department could proceed to hold the
examination under the New recruitment Rules for the vacancies arising after
/23.7.96 only after the last examinatig'n under earlier Rules has been completed in
November 2000. In the given situation there was no avoida‘ble delay in conducting

the presen‘{mmination. However, the Respondent Department has taken due care \

to protect the interest of senior ITOs, who became eligible in earlier year than the

relatively Junior JTOs who became eligible at a later year.

-
g

g, That with regard to the statements made in para 4.6, the respondents state that

l’ the ehglb'luty criteria syllabus of the examination and quahfymg standard being
equﬂ For all, the s s;tuatton appearing before all the candidates remams the same.

~-*" The foremost condition for a fair competition is fully met and ensured under the

procedure.

10. That with regard to the statements made in para 4.7 and 4.8, the respondents
state that though the examination for filling up the accumulated vacancies of 5
years is one and the same the Respondent D'epartment has taken adequate
measures to protect the interest of senior JTOs. For this purpose separate year-

wise eligibility list has been prepared keeping in view the eligibility of each

Lcandidates as on 1! July of the corresponding year. To facilitate this, the
candidates were calied upon to file separate applications for each year of vacancy
that the candidates is eligible to be considered for as per the provisions made

under the Rules.

11, That with regard to the statements made in para 4.9 and 4.10, the respondents
state that the SDE is an all India cadre and the vacancies arising in different circles

from year to year are being worked out centrally by the BSNL HQ. This is a time

—

——
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consuming complicated process which has to be performed with highest degree of
accuracy. E:e calculation of vacancies and community wise breakup will be ‘
completed at the earliest and mvanably before the announcement of the result.
There is no practical difficulty in holding the examination before finalizing the year-

wise vacancy. This is not a pre-condmon for holding a departmental examination.

The impression expressed by the applicants regarding holding of separate
examinations consequent upon inviting separate year-wise application is a fancy
imagination. The very notification/letter inviting the applicant also contained the
scheduled of the examination. A plain reading of the notification/letter makes it

abundantly clear that there would be one examination for all the vacancies.

Though the examination is one and the same for all the vacancies, separate select

list will be prepared for each year, The successfully candidates of the examination

will receive due consideration for promotion against the vacancy year(s) for which
S Y

the individual is eligible for. For better appreciation an illustration is given below.

A successful candidate say ‘x' is eligible for all 5 years. He will be first considered

for promation against the vacancies of 1996-97 on the basis of performance in the

examination along with other successful candidates eligible for that year. In case
he does not get seiected for 1996-97 he will be again considered for promotion
against 1997 -98 along with the successful eligible candidates of that year. The

process will be continued up to the vacancy year 2000-01.

Thus the candidates will receive repeated consideration and opportunity for all the
years that he may be eligible for. There is no curtailment of opportunity and scope

because of the single examination.
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12.  That with regard to the statements made in para 4.11, the respondents state that
according to the Recruitment Rules in force, the JTOs have two channels of
promotion to the cadre of SDE. 3/4™ of the vacancies of SDE are filled on seniority-
cum-fitness basis and the balance 1/4'" through a departmental competitive
examination. The eligibility criteria for appearing in the examination is well defined

and there is no dispute about it.

Some of the applicants have already been promoted to_S__[_)_Eﬂas on seniority-cum-
fitness basis against 75% quota of vacancy. The present examination provides
fhem an opportunity to better their seniority pbéition on the basis of performance
in the examination. They will not suffer any adverse consequence even if they fail

to come out successfully.

The candidates have never been directed to file applications or to sit in the
examination. In fact, the Department cannot direct any employee to sit in an

. examination unless it is an expressed condition of appointment. The candidates by
choice have submitted applications to sit in the, examination with a view to enhance

the career prospect.

T

13. ; That with regard to the statementsme in para 4.12, 4.13 and 4.14, the
respondents state that th;e‘S‘Dﬁan all India cadre and the vacancies arising in
different cil"d}(wi‘(ear to year are being worked out centrally by the BSNL HQ.

This is a.tifne consuming complicated process that has to be performed with

/highmegree of accuracy. The calculation of vacancies and community wise

breakup will be completed at the earliest and invariably before the announcement
/ of the result. Fhere is no practical difficulty in holding the examination before

finalizing the year-wise vacancy. This is not a pre-condit‘ion for holding a

departmental examination.
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The impression expressed by the applicants regarding holding of separate

10

examinations consequent upon inviting separate year-wise application is a fancy
imagination. The very notification/letter inviting the a'pplicant also contained the
scheduled of the examination. A plain reading of the notification/letter make it

abundantly clear that there would be one examination for all the vacancies.

Though the examination is one and the same for all the vacancies, separate select
list will be prepared for each year. The successfully candidates of the examination
will receive due consideration for promotion against the vacancy year(s) for which

the individual is eligible for. For better appreciation an illustration is given below.

A successful candidate, say ‘x’, is eligible for all 5 years. He will be first
considered for promotion against the vacancies of 1996-97 on the basis of
performance in the examination along with other successful candidates eligible for
that year. In case he does not get selected for 1996-97 he will be again
considered for promotion against 1997-98 along with the successful eligible
candidates of that year. The process will be continued up to the vacancy year
2000-01,

Thus the candidates will receive repeated consideration and opportunity for all the
years that he may be eligible for. There is no curtailment of opportunity and scope

because of the single examination.

That with regard to the statements made in para 4.15, the respondents state that
the applicant in one hand complaint about alleged delay in holding the examination
and on the other hand speak of the insufficiency of preparation time. The inherent
contradiction disclose the mind-set of the applicants against the examination
fearing that their junior may get accelerated promotion to SDE and taking position
over the applicant in the seniority list of SDE by virtue of better performance in the

examination.
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As already submitted in Para above the initial notification for the examination was
issued on April 2000 and the last letter conveying the fresh date of the
examination was also issued 1 month ahead of the date of examination. The annual
calendar of examination for 2001 was also circulated to all concerned including the
service union of the applicant. The candidates were aware of the tentative
programme of the examination from the very beginning and they had enough time

for preparation.

It is already explained in Para 4.9-4.10 above and reiterated in Para4.12to4.14
that though the examination is single, the candidates will get repeated
consideration for promotion on a year-to-year basis depending on eligibility and

performance on the examination of the individual.

That with regard to the statements made in para 4.16, the respondents state that
the answers made in the foregoing Paras would go to show that the apprehension
expressed by the applicants are misplaced and unfounded. The Respondent
Department has made adequate arrangement to ensure a fair and healthy
competition for promotion of the applicants to the cadre of SDE. All the candidates
including the present applicant before the Hon'ble Tribunal are equally placed and
each candidate will receive the consideration they rightly deserve. It is also taken
care of that the candidates who have already been promoted to SDE do not suffer

any evil consequence even if they do not succeed in the examination.

The Respondent Department honestly admit that it is desirable to conduct the
examination on a year to year basis but the same is not always feasible for various

reasons beyond the contest of the Department.

The last competitive examination for promotion to SDE under pre 1996 Recruitment

Rules was held in Nov'2000 for vacancies up to 22.7.96. The same could not be
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held earlier owing to various court cases. The Department could proceed to hold
the examination for post 22.7.96 vacancies only after the announcement of the
result of Nov'96 examination. In the fact and circumstance of the case the delay in

holding the examination is unavoidable and beyond the control of the Department.

However, the department has addressed the problem of the candidates arising out
of the unavoidable delay in holding the examination and taken adequate protective
measure to protect the claim of the senior over their juniors vis-a-vis the eligibility

of the candidates on a year to year basis for preparation of year-wise select panel.

That with regard to the statements made in para 4.17 and 4.18, the respondents
stage that the applicant have no genuine reason to be aggrieved by the manner in
which the examination has been conducted by the Department. Their appreciation
are misplaced and not borne out of any valid ground. Thousands of candidates
have appeared in the examination and are eagerly awaiting the result thereof. Their
aspiration lies on the out come of the examination. A small section of the
candidates cannot frustrate the whole process effecting the career of all aspirants
more particularly as they are not put on notice and unable to present their case

before the Hon'ble Tribunal.

That with regard to the statements made in para 5.1 to 5.6, the respondents state
that the grounds shown by the applicants cannot sustain in law and the facts and
circumstances of the case. Hence, the application is liable to be dismissed with

cost.

That the respondents have no comments to offer to the statements made in para 6

and 7 of the application.

That with regard to the statements made in para 8.1 to 8.5 and 9, the respondents

state that in view of the facts and circumstances of the case and the provisions of
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law and Rules, the applicants are not entitied to get any reiief whatsoever as

prayed for and the application is liable to be dismissed with cost.

In the premises aforesaid, it is therefore prayed

that Your Lordships would be pleased to hear the
parties, peruse the records and after hearing the
parties and perusing the records, may be pleased

to dismiss the application with cost.

VERIFICATION

|, Shri .SA“N(NZ ehondpa. /91«,@ ey at present working as
«dscrl 7. Dk, (t&@rw(%a/) the office of the d“‘f&“‘” Mg, [dezon | being

competent and duly authorized do hereby solemnly affirm and state that the
statements made in para ‘4.?1%!?{.?1..‘—9.}.3 Mﬁ\q are true to my
knowledge and belief, those made in para Wb o TTTTTT vy

being matter of records are true to my information derived threrefrom and the rest

are my humble submission before this Hon'ble Tribunal. | have not suppressed any

material fact.
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NOo.L-3 l/lM—RﬁS\gc IEYT St TR A Ay =)
Governrhent of India o, ANND‘{URE * 3
Ministry of Cormununications (’j?

Department of Telecommunication Services

New Delhi, the 30" September, 2000.

'OFFICE MEMORANDUM
Supject:- Transfer and assigning of existing and subsisting contracts.
¥ ~agreements and Memoranda of Understanding of the Department of

Telecommunications, Department of Telecom. Services and
Department of Telecom. Operations to Bharat Sanchar Nigam
Limited.

In pursuance of New Telecom Policy 1999, the Government of India
has decided to corporatise the service provision, functions of Department of
Telecommunications (DoT). Accordingly, the undersigned is directed to state that
the Government of India has decided to transfer the business of providing telecom
services in the country currently run and entrusted with the Department of
~Telecom Services(DTS) and the Department of Telecom Operations(DTO) as was

“provided garlier by the Department of Telecommunications to the newly formed

Jiability: by, 'shares und

A

sl . e
S - [ante

.Company viz., Bharat Sanchar Nigam Limited (the Company)
October. 2000. The Company has been incorporated as_a

its_registered_and
,5,1_|. 3’*«"“-‘73‘{{&?""’9‘ i AT ‘ . . I oL
FAHILIE MR R R P P

plelhe, glg%;“a“r:mfgein‘?%@ﬂ clé%o;m.f"SerVices’ andx:Departii'ienff%dfé,’;Tclccom.
perations iconcerned “with providing telecom services in the country and
"maintaining the telecom network/telecom factories were separated and carved out
‘of the Department of Telecommunications as a precursor to corporatisation. It is
proposed to transfer the business of providing telecom. services'and running the
telecom factories to the newly set up Company, viz. , Bharat Sanchar Nigam
The  Government, has decided fo retzinthe

agement,

Y

2 A
FaGRe e

)

(DoT) and Telecom Commission.

3. . Govemment of India has decided to transfer all .a.ssets and liabilities,
(excepte “certain - assets which will be retained Dby. Department  of
Telecommunications required for the units and offices under control of DoT, to be

worked out later on), to the Company with.effect.fom 12 Qctober.2000, All the
existing contracts, agreements and MoUs entered into by Department of

'.Telecommunications, Department of Telccom Services and thie Department of

Telecom Operations with various suppliers, contractors, vendors, companies and

v vary,



lmdandbuﬂcmm mzd supplyot‘mviow, mbslsﬁngondwofmfaof
business dnd/or required for operations of.the Company and with subscribers of
' all types of services to be provided by the: Company, will also stand transferred
a and assigned to the Company with effect from 17 October, 2000. The Company
will be solely responsible for honourmg  these contracts, mgms and MoUs for
their_due_performance_and in_case of disputes ta sue and be sued as the
‘ successor/assxgnec under th&contract, agreement and MoU.
b X
f * 4. ;?Thc Company, Bharat Sanchar Nigam Lxmned will file suitable required
: appearances/memos in all pending cases before the Courts, Tnbunals Arbitrators,
AdJudlcators in all matters except issues of licensing; and pollcymakmg which are
with-the Depfartment of Telecommunications. Mpany may get substituted
Qr bccome an additional party as the case may be, or just ¢ondugt the cases as. .
assigns __or successor _in__interest of the Govcmment/Dcpartment of
. Telccormnumc_gggns . as_permissible. This_may, in so far practicable, be
complctcd by 31" December 2000.

/ In In respect of matters reiatmg to pcrsonnel (Government servants) pending
before various Administrative_Tribunals, High Courts and Supreme Court the
- Company will defend as assigns or successor in interest as per existing ruies tll
thc txmc employees are on deemed deputation with the Company

;; Any Judgemcnt/order/award  delivered by an
Authomgfl‘nbunal/ ourt/bltmtrm n respect of all the martexs descnibed there

shall be implemented in letterand spirit by the Company, in accordance with -
, rulcs rcgulatxons directions and statutcs ’

7. These instructions will sszs.zlgmtszwfos?fcw}xlEh..cffcctafrovviomber 2000,

(VINOD VAISH)
: Secretary to the Government of India
To L B

~
. © -

’I‘he Secretary DoT and Chaxrman Telecom Commission.
The Secretary, DTS.
* The Secretary, DTO and Member(Prodn.) Telecom Commission.
Memben(Finance) Telecom Commission. _
' Mémber(Services) Telecom Commission. -
Mémber(Technology), Telecom Commission.

Addmona! Secretary(T) and Secretary Telecom Cormmssxon
L Seezel o), DaT,

PNAL A LN~
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9. Joiﬂt Jectetary(A), DoT. =~ ~ 7 ° : \ Corbtiimodate . e o
10.  OSD Corporatisation (DoT) with request o brmg it to the notice of the
Board of Directors of Bharat Sanchar Nigam Limited.
1. ~All Chief General Managers of Telecom Circles, Metro Districts, Project
Circles, Maintenance Regions, Telecom Stores, Railway Electrification
. Projects with requést to communicate these orders .to all units working
34 “under their administrative control.
[2.- 'All Principal Chief Engineers / Chief Engmcers - Clvxl and Electrical

‘Wings, with request to communicate these orders to all -units working -

under their administrat’ ve control.

'-.1‘,3‘.'{_»'\'-Cmef Architects - Che: v, .Calcutta and Mumbai, with request to

STy

‘commumcate these. orders to all units workmg under their administrative

“ocomtrol.” '

M.z"'} "cAll Chnef Gcncral Managcr‘z e Tclccom Factoncs, ‘with request to
'; commumcatc these orders to all units working under their administrative

control.” o :

Sr. DDG(TEC‘

Sr.DDsG- (BW)/(ARCH. )/(ELECT )

Sr. DDG(ML) .with. request to communicate thcsc orders to all PSUs

working under their admmxstratlvc control. - '

St.DDG(IC & A) *- '

Executive Director, C- DOT

St.DDG(V 1g11ance) DoT

DDG(Pcrs.')a‘

PS to Minister of Commumcatxons o
_PS to Mlmster of State for Communications 7
All Advxsers DoT ' s

ma ‘Sanchar ngﬂm me

.o "";.
¢ fasdt
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l

T
o hina1 Applications No. 289/2001, 364/2001. oY
366/2001, 372/2001. 403/2001 mz and;160/2002.. .

, "/’ “0“,1.4 ,ﬁ LN

i ‘ Date of o::dcr : This t:)v.-. 3r¢ Day of Scptembor 2002. .

R¥ . ] it :

3‘1‘}\3 Hon‘ble Hr Justice D. N.Chowd} qry.Vic,e-Chairman ce L i .
L 1 [ - o

"rhe Hon‘ble Mr K.X.Sharma, Administrative Me.mber.

: 0.2. 289 of 2001 WD 1
‘\1/&1 Dondt P e
g__\

- -Ram Gayan, . . .
2. Sri’ Gobin Wath, s
3. sy ‘Joy sopal Das, . _"'.'.-'!

LTS &“i I\andeawar Konwar. ;'&
"\'.'5 Md Abdul Gafar Choudhury, - o

v 6:

7. Ma Akpl Kalan and . IR

-

!
;-
/8- &-1 Anup Bera « - « Appli:ants H
BY Advocat.c Sri .:.S:.\rma. I O i“
i _s' «\’. " ) . ' . 'vl‘- K ' .- "' ¢ ’ l
¢ Versus - , e et '

ln‘on of.' Indila & cra.

.
[ 3
.
o]
]
(i)
o]
o
o
0o
o |
lad
[

‘
~ n‘ay&f\fil\'fscf;a{te' -Sri -.a.Saf":'na. , :
'-"”"w*,'.f“ﬂ % versus ‘- s |
. Unio}m Of Indis & 9rs, o . Respond(:rxts . *
By Sri B.C.Pathak, Addl .C.G. S.C. .e e
O.A. 366 of 2001
Sri”‘q\m Das, oo ,‘ C ‘ .« « Appliciat
Y Advoc.at.e Sriw Sarma. | R L
e e e
10n of ‘India & Cr.» . ',a,a x‘@ RSP .~_.':'fle$p9ndqnts .
‘/,$‘i’ ALCD Roy._sr -C.u.S.C. - *‘ . -..._,;'-- '
“--'E’j‘ .;1{3..;\. 372 af ~20C.1. "‘{:; : . 1 -"Jf:\!’.‘" '\-f' e Z
€71 vhitish Seb nath SRS A:)p‘l'icant:,
-\ - * By gdvoc;i:e 'Sri{ S.Sarma .- PR ..;:\;p'.;.
\\’/\/'\/ = Varsusg - - . | - o
Unién o In‘ia & Ors. ) o !_‘ x<é;p :r:écnt:i
3y Sr{ A.Ceb Roy, £r.C.G.S.C 3
. g owid '



L et i‘. iﬂlﬁ;‘ . :lf‘ﬂ
O.A.’ 403 of <001 &

11. Md Nurmahammad AL, .;fﬁ N

-

~2.-Mq.5ahabu*din Ahmed,
Lo o

3. Md Alamia Chzudhury,
4.

Md Harimurrcen.an AYi,
5. Sri penudhar Das and

g 6. 'Md. Tafik Al

3 - By Advccate Sci.B.Malakar .

i ‘fm“ T~?-;Versus - S ‘

“union 0¥'Indio & Ors. ' - . . Respondents .

K ‘By Sri ’I\uDeb ROY. ser-G.S.Co
S 1
Y

. !
. O.x. 109 of 2002 A ‘
{f/(/;;: Dilip Kumar Tante .

« « « Applicant
i . - twBY ;civccate Sci N. agrah. T
}.S~J .)im -

« « + Applicant:

[

o

\
i<
’-A
0
-3
O
"n
Y
ol
Q
-
4
®
O
L]
1

. Rcsbondenta

e Dy‘s:J. }\.ch Kcy. s;.,.c s.C..

.;\.' 160 £ 2002 o

' K \ .
_-__,,_».,—-.--:-.. .“L LR

“'Th “Subendra, aingh

Al‘ India Te lecom LnnlOyees union
"Line]Staff &aa Croup=-D, |
Manipur Division, Imphal
“represented by Divisicnal Sedreta. /,

. Srd n.Kulla Singh
!

. « Applicants.
B/ Aﬂvocatﬁ Sri S.Sarma.
. 4 ‘1 VCfaUv -

Unicn o% India & Crs. . e Respondenﬁs.

By Sri B.C.pat..ak, A1dl.C.G.S.C.

-

B!
-

c;{c:xoz-luxi'v J.(wv.C)

% The issue involved in theq_cases pertaing to
§

fermént cf tempora ry Statda in the light of the sclome
deCisitn

the ﬁhornnr Court in Ram .Gopdl and others vs. Unicn
L

L cf India and- cthnrs da»cd“17 .4.90 in it Petltion(c)

1280 o£§ﬁ989 Keeping in mind " the plight of’ th» casua\

? , , _ .

1)

he!
‘v
f

cened .

© oy gpemewm—— e




on the date* prescribed. '
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~.,5’f?‘.‘ff£° ?“’3’ s'f“‘l’f‘s o casual yabourers :m~°--we.. it k
have,renderﬁdgccntinuous gervice for more théﬁ%éﬁ%?yearl : %
in the telecdm depa:tnent. Acccrdingly the ccﬁéﬁé inown ‘ %i
as -Casual Labox era (Grant of Temporary Statusuang i;}? . | ?
Regularinaticn) Schene 1989 “ord g |

"was. prepagcﬂ By ordcr dated
1.9, 299 the bcvernment of Ind;a,

as on 31 3.97. was, clarificd
that the grdnn cf. tem

3crary status to the casual labcure’s '{
' \st.‘ ),(.l';

o*dgr dated 12.2.99- would be affectiue 4ith- effec%gfrom
I ol o

v wh LA
1;4.91. By the.saiq ccmnunication it was also clarified .
. -‘ . ‘:'“ | ‘ . i

By the e3id communication it E

ct
po
o
e
ct
o
[¢)
o
(o}
La]
.0
[o]
w3
n
bt
O
=
)—-l
L
o
[¢d
0

tcmporary dtatub dho were oligible as c¢n l 8.98. It may ,
be mentioaed that the gagd comnunicatlon was i¢sued to : ;§

L4 5 : :
the authorities fer Judgzng the eligibi.ity cn 1 .8, 98 \

IXE
and" did not naturally mean that cne was to be in servicu
o

attain the’ oligibilityé

, z
arous appliCnricns were filed before us for conferment
‘ . lfd' '

R |
y way‘ o f
of thege applications. In some of the applications written

contd. .4
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@ raaponaib 3. quthori"y 80 that Cagag of eligibla

ly oonaidereﬂ. To oit@ @xample

2001 tha vurific
02 wag uhown to ua.

ation Committe@‘V

“:gpogg datod 12.3 The Commltt@e:

oona&ating ogfaaca?apadar, DGB (Admn)a
f(pxnanca) end g.c

days in & Qalendsr
yearuiae/monthwiao

D Ity hgagomant

~ D,E(Admn). h.n)uaeg C.a

cO(Fincnceo ) ang t.c
g c1rqu,orr1c
]

*Dan, Al)’l'(!.ﬂunl )

., Cuwahntl Ta commil.tno Glatad th

applivant COmplotml 43 Qayn 1994, 2¢

. \ Aaya .ln 1990 14 daye {4, 1997 g
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Jaya Lirp 1995, . 24
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3> hava peruscd

épackg;cund sécry ¢f the .ccheie vhiich ftsclf reflected
the apprcval cf the authcrity fcr abscrpticn of those

peoplé~£qr giving tle benefit cf Government of India

at- the instance of the Supreme Court. The councel for

the respcndents hawever pointed out that there is a big
set up o

-t pre s B

change in tha adninisnrat*veépﬁ the Telecom departnent.’

e e R e A AT YT AT 5
R . R hed
N . .. . % 3

KRS

Referring to the new. telecom policy of thu Governmunt
za

.

_oﬁ India 1999. whercby it decided tc corpcratise the
b : : through .

'Telecom!dcpartmunt L Bharat Sanchar Nigam Limitod and ;
K ki‘f' i

stated chat the mattcrs are now within the domain ci the

et e wan

BSNL dc arc basically .concerncd in thege applications

w

$
ioeg to the abaorpti n ckt th, @ Casual labourers who were ﬁ

ch\under thc telcyom department as on 1. 8 98 and who

were. eligibln for Jrant cf tempcrary ’tatug ‘as on that

”ay Thc v£fic mcmcrandum M0.269 94/92 STN.II dated

29.9.2000 i.selz lnd‘“ateﬂ the comﬂltwent cf the auth rity '
wuu rmharur

:1.- BRI 3

for regularisatioa ci thc ,aoual labourcrs. TE: al o .

oears fron thg ccanunication {s:ued by the departmsnt
3]s )20~
of Tclccsrmunicatlcn dated 3.9, 002 “hicnh express nd itu

ccnce*n for rcgsolving Ll situation. Mr

f t

T

n.c. Pathak.l“arnnd

44 e s 2 3 Wt g SR~

l

Addl.c G.q.c sought tc raise’ a queoticn cf @aintainabilitv~ _ &

in snmv of " thc ea,\ uncre-nSHL ic a pnrty B»HL sincoe

noc'nﬁ:;:ied unaer Sccti:n 14(2), tixe Tribunal has no
)L ifd‘cticn o entertain t & ma'tqr..In tidse applicati
cnc rca\ 1“fuf 101 b“CfpulOn cf the casual labourcrs those

//z’ffi§:$3\\who wvrked un,er thc teiecom department frum 1.8.98. Tin: )
Q- L

oC Cin dcpartment cemmitead

. f§59cndcntg. mere particularly, Telec

M}

\
‘*tq its oolicy for xegular*sation cf cuh cwploynes.

~!

n
circumot

s X .
£, 83 AH e anpropm iate direction tu the

~3 we arce of the cpinicn {t will be a fit

department

cf Telecom and the Chivf General Manager,

Assan Telccom
i - —_—r— -

"Circle,Cuwahtati to tane appropriate steps for consldering

the cese of these applivants afresh by cons tltutxn) a

respcnsible cemmittee to ge througn it foronce for/ ana
N ’___"‘_——ﬂ-‘_—_——_\
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cxpcditicn and; ﬂ

shall not be confinig 6nly tc
‘the appl_icants @nd thc. authority ~.hall % also deal With
the Casoa les.ft‘. cut. frcm v precess and Cxamine theyr
Casa igdepcm @,; tly. "hc_.natters ‘are-ol cne therefore

€ autnerity shall act with utmcsc
f':mpleto the ey

wa expcct that R4

sibly
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/ 1;,...;»’4\- (s No. 20-1/2001-Pexs-II

i\',(\ i w ‘ : Bharat Sanchar Nigam Limited
R e '
e ( A Govt. of India Enterprise )

20, Ashoka Road, Sanchar Bhavan, New Delhi-1
Wi s
. (o _ MARC B
ﬁ\;{p ' ‘ Dated :éiﬁb&m, 2002

.- All Chief General Managers, Telecom Circles/Metro Districts
‘All Chief General Managers, Telecom Factories .
All Chief General Managers, Maintenance Regions )
All Chief General Managers, Telecom Project Circle
-Chief General Manager, Technical & Development Circle, Jabalpur
Chief General Manager, Quality Assurance Circle, Bangalore
Chief General Manager, ALTTC, Ghaziabad.
_Chief General Manager, Satellite Project, 1t Floor, Area Centre,
Jhandewalan Extension, New Delhi.
9. Chief General Manager, National Centre for Electronic Switching, New Delhi
10.  Chief General Manager, Data Network, New Delhi
11.  Chief General Manager, Task Force, Guwahati.
12. Chief General Manager, RRRRATTI, Jabalpur
13. Chief General Manager, Stores, Kolkata
" 14. Chief General Manager, Railway Electrification, Nagpur:
15.  All Chief Engineers, Civil/North/West/South/East/Central  Zone
16. Chief Engineer, Electrical Wing, New Delhi
17.  Chief Architect, Northern/Western Wing.

j)C;MA | :

Sub: Forwarding of Recruitinent Rules of (1) SDE(Telecom), (2) SDE
Electrical, {3) SDE (Civil), (4) SDE (Architecture) an AE (Archltecture) and

(5] SDE (Telecom Factories.

W
ufwk v O > Corporate Office
LA E W (Pers-II Section )

1

2.
3.
4,
S.
6.
7.
8.

I am directed to forward hercwith copies of Recruitment Rules of SDE
(Telecom), SDE (Electrical), SDE(Civil), S@¥{Architecture) and AE (Architecture)
and SDE (Telecom Factories) for further information and nccessary action.

Hindi Version will follow.

(M. K. SHRIVASTAVA )
ASSTT. DIRECTOR GENERAL ( PERS-II )

' ‘ |
Copy to: ,
\_ 1. PS to Hon'ble MOC & I'T/Hon’ble MOS(C & IT)

“




o Jl ;;!l Fu"m AR m,”’»!l’ wrv“t(lwﬂ AT g

. PPS to CMD, BSNL
Director (Finance), BSNL
Director HRD/Opr/Plg/C & NS, BSNL
Sr. DDG(EFC)/Sr. DDG( ESTT), DOT
Sri DDG(Pers)/Sr. DDG( BW)/Sr. DDG (Elect)/Sr
: DDG(Arch)/DDG(’l FS)/DDG (TRG)
| 7 :The General Secretary, TES Group B/All India P & T Elcctrlcal Engmcers
Group B Association/ All India Telecom Civil Engineers Association/ P & T
. _Architecture Wing Association.
8 OL Section for Hindi Version of RRs an(l this order
9. Spare/Guard File
- 10. Office Copy.

S
.

Sovas _c,o;td R

ok , : (DS PUN\l
OIS "y | | ASSTT. DIRECTOR(PERS n)

ék
4
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BHARAT SANCHAR NIGAM LIMIT. ED |

A Govt. of India Enterprise

2 - PUBLISHED BY PERSONNLL Il SECTION OF BSNL
RFCRUI[MI NT RULl"S OF SUB DlV[SlONAL ENGINE LR (lFI I COM)

N ;m Issue No.-1
\*‘l R ’ ) . o L '
No. 20- 24/2001 Pexs II ‘ New Delhi-110 001 Dated: 28.22002
1. :5 Short title and commcncemcnt - ; L
) Wlth the approval of BSNL Board, the followm;, rules reg,lldtmg the
' method of recruitment to the post of Sub- Divisional , Lngmeer ‘
R (Telecom) in BSNL are hereby made, namely;-
L) These rules may be called the Sub- Divisional Eng,meer (’lelccom), -
Recruitment Rules, 2002(IssueNo: 1)
i) They shall come into force w:th %effect from 1.3. 2002
2 Definition:- In these rules, unless the conlcxt otherwisc requires,
i) Company:- means Bharat Sanchar Nigam Limited ( A Gover ment of
_India Enterprise) having its chnslucd Oﬂlw at Sanchar Bhawa, New
 Delhi.. P
ii) Board - means the Board of Directors of the Company and incldes in
relation to the exercise of powers any Committee of the 3oard/
. Management or any Officer of the Undcuakm;, to whom theBoard
f delegales any of its powers. ;
3 Apphcatlon .- These rules apply to thc post specificd in Column(l) f the

Schedule anmxul to these rules.

4 Number of Post, classification and scale of pay:- The numbcl of the said pet, its
classification and the scale of pay attached thereto shall be as spemﬁed in column 2 t4 of

."Schedule ¢ annexed to these rules.

age limit, qualifications etc =The mctho of

5 Mctlmd of Recruitment,
d other matters relating to lhe s.ud post sl}nll ie as

recruitment, age limit, qualification an
specified in columns 5 to 11 of the said Schedule. /

&

o .. - [Page1€5

i Recruitment Rules of SDE (Telecom) |



9.

|
i
i
|

v A;/my Act, 1948 (58 of 1948) and the rules made thereunder.

Government from time to time in this regard.

| Initial constitution:-

Rdruitnent Rules of ST (Teleeom)

2

i

Disqua[‘iﬁcation:- No person, v
" a) Who has entered into or. contracted a marriage with a person
~ having a spouse living, or '
b) Who having a spousc living, has entered into "or contracted

marriage with any person, shall be eligible for appointment to the

said post.
| o
Serfice under the Territorial Army:- A Sub-Divisional Engineer (Telecom),
wh-has not_complcted the age of 40 years if so required, will be liable to serve
infhe Territorial Army subject to the provisions of Section 6A of t&he Territorial

aving :- Nothing in thesc rules shall affect reservation, relaxation of age limit -

lod other concession required to be ptovid_ed for the Schqduléd Caste,
Scheduled Tribes, other Backward Classes, Ex-service man and other special
category of persons in accordance with the orders issued b)J/ the Central

(1) All officials holding the post of Sub- Divis“onal Engineer
(Telecom), on regular basis in erstwhile DOT/DTS/DTO
before commencement of these rules and those who have
been absorbed in Bharat Sanchar Nigam Limited shall be
decmed to have been appointed as Sub- Divisional
Engineer (Telecom). L | ’

(i)  The continuous regular service of officials referred to in
sub-rule 9(i) above before the commencement of these
rules shall count for the purpose of qualifying service for
promotion, confirmation and pension ‘

i

Page2 of 5
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| post
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o

20 = SCHEDULE i
Name of Post Number of “Classification | Scaleof | Whether | Age limit for | Whether benefit * | Educational and
C Posts P ‘Pay | selection direct recruits | of added years of | other
or non- service’ - qualification
sclection admissible | required for |

| Direct Recruits

.": 1

5

3

4

5.

6

7

| 8

[ Sub- Divisional

" *18000

Executive

IDA Pay

Selection

Not

Not apﬁliéable .

[ Not applicable

" - | Engineer (Telecom) t Scale’ | cum é})plicable ' ‘
LEPAN DA 1 (up to 2001) | correspon | seniority : ' ' .
P | * subject to | dingto the | -~ - I 5
variation { CDA A
. dependent on scale of M
b | workload ‘Rs 7500~ g g
I 250-12000 ]
in BSNL. _
, i B | ] ! b B
4“‘.3; | : \
: ‘ y ? . ' ,
Py i e Page 3 of5..
) Recruitment Rules of SDE (Telecom) ! §
';‘ * . ' . z
: 72
S S
i K I B ‘s g: [!“ f {
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SCHEDULE

{

Whether age and Period of Method of recruitment whether by In case of recruitinent by If'e BSNL Promotion-

essential qualification | probation, i | direct recruitment or by promotion or [ promotion/deputation/transter grades | Committee cxists, what is | REMARKS
prescribed for direct any by deputation/transfer or by from which : its composition . :
recruits will apply in absorption and percentage of* promotion/deputation/transfcr to be :
case of pro:notees 4 vacancies to be filled by various : made ‘ : ‘
- i methods : ‘ ‘
9 ' 10 - 11 12 13 14
Not applicable - Not ' 75% by promotion on the basis | Promotion: I. DDG (Pers.)-Chairman | .
applicable | of seniority cum fitness. 2. DDG(SR))-Member e o
o . . 3. Jt. DDG(Pers)-Member ) vy
75% by Junior Telecom S

25% by limited departmental
competitive Examination

Officers (Telecom) with three
years regular scrvice in the
grade.

25% by Limited Departmental
Competitive Examination from
amongst  Junior  Telecom
Officers (Telecom) who have
rendercd not less than Three
(3) years regular scrvice in the
grade on 1™ July of the year of
Examination. +

Note:- In case of non-
availability  .of . sufficient
number of officer for filling of
these posts by proniotion/by

selection in . a
recruitment year, the unfilled
vacancies shall be diverted and

particular

Note : Appointing
authority will be
Dir. (HRD),
BSNL Board

filled up through Limited |




~ X o or e oSNNS R e
B

S a i
22> ] 3
§ s
= v i -
Department:.. Competitive

S : | Examination and vice-ve{sa
‘ _ S ‘subject to the condition that the
quota shall be restored un
HE R I - | subsequent recruitment yedls
T S o . - - 12 ‘Promotion of JTOs shallbe
‘ ' - o made on the basis of ‘an j*All‘
S _ | India  eligibility - llSt " at |
N . ' o | Corporate Office only. | .
S : 13 The crucial date for ‘ _
“determining the ellglbl,hty ist ' Co R
shall be 1st of July ofiyewr to | "'
which the vacancies pe taini
4  The syllabus and rules for . -
conducting LDCE shall{ be , NN P
such as the Board may B R
'prcscribc from timu to ,t_lmc,. ' ' R

| 5 Where juniors who flz{ve ' . I R
. completed  their qualllymg, . ' : o
! - ‘ cligibility service are bemg>

_ R [ - : considered for promotion, thelr
' seniors  would  also ; ‘ ibe
P . " | considered provided they‘ are
B I ' not  short  of reqmsxte
) ,, - quahfymg/ehglblhty i} seirwce '
Lo i by more than one year |
. —— —
AN i 34!! "l §§

| Assm DIRECTOR GENERAL ( PERS- 1)
P | -
| :
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